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• COUNCIL OF STATE. 
Wed·n.esda.!I, thi! 18th August 1926. 

TJUl Coun.cil mot in the Counoil Chamber at Viceregal Lodge at Eltl\'en 
of the Clock, and the Honourable tlw Prellident (Sir Henry MoncriclT Smith, 
KT., C.I.E .. ) took the Chair. 

MEMBERS SWORN: 
The Honourable Mr. Alexander Montagne Stow. O.H.E. (Ddhi: Nomi-

nat~d official) ; the Honourable Major-Gener:\l Thomas Henry Symolls, C.S.I., 
O.B.E., K. H. 8., (nirector~Geller8.I, Indian Modical Scrviee) ; the Honouraltle 
Saiyid Raza Ali, C.B.E. (United Provinces East: Muhammadan); the 
Honourablf! Mr. Henry Tireman, C.I.E., (Madras: Nominat.ed official); 
tIw Honourable Mr. Geoffrev Latham Oorhet.t, CJ.E., (Oommerce Sl'C'retary); 
the Honourabll' Mr .• John Edwin Clapham .Jukes, C.T.K, (Finance Secret.ary) ; 
tho Honourable Sir Maneckji Byrarnji Vadabhoy, K.C.l.:Ji~., (Central Pro-
vinceR: Nominated Non-official); tIll! Honourahle 1\1r. William Athe1stUll 
Gray, (Burroa Chamber of Commerce); the Honourable Mr. ]Jollald Weflton, 
(Bihar a.nd Orissa: Nominated offieial) ; the Honourable .\\fr. John William 

'Smyth, (Bombay 1 Nominated official) : and the Hononrablt·l\fr. Alexander 
Langlt:',v. C.I.E., (Punjab: Nominatf'd "fficial). 

QUESTIONS AND ANSW~RS. 
GROSS RECEIPTS OF THE INDo-EUROPEAN TELEGRAPH DEPARTMENT. 

1. THE HONOURABLE MR. MANMOHANDAS RAMJI: Will Govern-
ment be pleased to state whether the gross receipts of the Indo-European 
'Telegraph Department have increased in India from 1921-22 to 1925-26 but 
'have decreased considerably in the same period in England 1 If so, why f 

THE HONOURABLE MR. A. H. LEY : The gross receipts in India of the 
Indo~'European Telegraph Department have shown considerable fluctuations 
dUl'ing the five years referred to, but on the whole have not increased. The 
grOM receipts in England increased from 1921-22 to 19'23-24 but dropped 
heavily during the following two years. The drop in these receipts was due 
partly to the world-wide trade depression, and partly to the reopening in 
August 1923 of the line between Persia and Europe which had been interrupted 
throughout the war, and consequent realisation of receipts in India on account 
of telegrams sent to Europe .. via Indo" instead of .. via Eastern." It 
may ~e explained that receipts of this nature in India although taken into 
account in determining the share of the Indo-European Telegraph Department 
a8 a partner in the chi-Indian JOINT PURSE are not actually paid into the 
JOINT PURSE Account but are deducted from the share 80 detemlined 
in order to arrive at the balance payable in England. The reoeipts in India 
would thus normally have shown an increase during the last two years of 't he 
M84CB ~ " 
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period but for the oounterbalanoing effect of a heavy fall in traffic over the 
local systems in Persia and the Pertlian Gulf due to trade depression and to the 
withdrawal of troops from Iraq. \1 

ESTIMATED Loss OF Rs 6·7 LAKHs FOR THE YEAR 1926-27 TO THE GOVERN-
MENT OF INDIA IN Tm: WORKINO 01!' THE INDO-EuROPEAN TELEGRAPH 
DEPARTMEN1'. 

2. THE HONOURABLE MR. MANMOHANDASRAMJI: Is it a fact 
that the Indo-European Telegraph Company haa declared a dividend and 
a bonus of 10 per cent. in their last balance sheet 1 If so, how waa it that 
there is an estimated 10118 of rupees 6·7 la.khs for the year 1926-27 to the Govern-
ment of India in the working of the Indo-European Telegraph Department 1 

THE HONOURABLE MR. A. H. LEY: The Indo-European .Telegraph 
Company isa private concern and the Government of India have no information 
regarding the profits made by that Company. The Indo-European Telegraph 
Department hesjdeR controlling lineH connecting the telegraph system in 
India with the Indo-European Telegraph Company's terminal at Teheran, 
control local 8yst~DlH ill Penolia, tIlt! Per~iall Gulf and Baluchistan. The latter 
are lC88 f('Dlunerativ(' thau thp former. 

REMOVAL OF THK' HR-\DQUARTERS OF THJ<J INDO-BuROPKAN TELEGRAPH DE-
PARTMEJlj'l' T<l INDIA. 

3. THE HONOURABI.E MR. MANMOHANDAS RAMJI: (a) Wha.t 
action, if any, have the Government taken on the reconunendations of the, 
Inchcape COlnmittee that the oontl'Ol of the Indo-European Telegraph Depart-
ment should be transferred to the High Commissioner and the suggestion of Sir 
Purshotamdas Thakurdas, a member of that Committee, that the headquarters 
of the Department should be removed to India 1 

(b) If no action has la!en taken on these recommendations, will Govern-
ment be pleased to state why not 1 

THE HONOURABLE MR. A. H. LEY: (a) and (b) The Indian Retrenchment 
. Committee did not recommend the transfer of control of the Indo-European 
Telegraph Department to the High Commissioner for India. The position as 
regards the fut!1re of the Indo-European Telegraph Department is as follows :..:.. 

Last year when the Government of India were considering proposals for 
improving the present system it was found that the information regarding the 
value of the assets, particularly those in Persia, and the terms on which they 
were held watl iru:omplete. Arrnngements were therefore made for the collec-
tion of the wanting inJorIIUltioJl, and at the same time the Government of India 
asked that the general financiul position of the Department should be investi-
gated by the application to the accounts of the principles of commercialisation 
adopted in the case of the Postal and Telegraph Department. There has been a 
good deal of unavoidablll delay in collellting the information required by the 
Government of India; much of it had to be obtained in London. The complete 
infol'mation has only recently become available, and the Government of India 
are now considering the wholo quetltion afresh. in the light of that information 
with a view to submitting their recommendations on the subject to the Secre-
tary of State .. 



• • QUESTIONS AND ANSWERS • 11 
• . 

FUNCTIONS OF THE INDO-EuROPEAN TELEGRAPH DEPARTMENT, ETC. 
• 4. THE HONOURABLE MR. MANMOHANDAS RAMJI: Will Govern-

ment be pleased to state what is the exact function of the Indo-European 
Telegraph Department, what is the work asaigned to. the Indo-European 
Telegraph Company and what is the method of distribution of profits, if any, 
and apportionment of loss88, if any 1 

THE HONOURABLE MR. A. H. LEY: The Honourable Member is referred 
to paragraphs 2 and 3 of the Report of the Indian Retrenchment Committee 
under the head Indo-European Telegraph Department and to paragraphtll2 
and 13 of the Appropriaty>n Report on the accounts of the Postal and Telegraph 
Department for the year 1922-23 and to paragraph 42 of the similar report for 
the year 1924-25. 

AGREEMENT BETWEEN THE GOVERNMENT OF INDIA AND THE INDo-EUROPI!:AN 
TELEGRAPH DEPARTMENT. 

5. THE HONOURABLE MR.MANMOHANDAS RAMJI; Will the 
Government be pleased to place on the table a copy of the agreement between 
them and the Indo-European Telegraph Company 1 

THE HONOUUABLE MR. A. H. LEY: There ill no such agreement. 

RECOMMENDATIONS OF THE PIECE WORKERS' COMMITTEE. 

6. THE HONOURABLE MR. G. S. KHAPARDE: (i) Will the Gov-
ernment be pleased to state whether-

(a) any of the recommendations made by the Piece Workers' Com-
mittee, 1922, have been given effect to ; if 80, how many and 
which i and 

(b) any recommendations made by the said Committee have not yet 
been giv~ effect to; if 80, how many and which 1 

(ii) In the case of recommendations not yet given effect to, will the Gov-
ernment be pleased to lltate the reasons for not giving effect to them 1 

THE HONOURABLE MR. A. H. LEY : All the recommendations of the 
Piece Workers' Committee, lL122, have been given effect to with the follow-
ing exceptions :-

(1) The distibction between permanent and temporary elltablillh· 
ment has been abolished only so far as to give temporary 
hands who have rendered 2G years' coutinuous Ilnd approved 
service the sllme right to peDHions as permanent hands. The 
complete ab(}lition of the distinction would have made it 
extremely difficult to adjust' the strength of the :staff to the 
volume of work. 

(2) The proposal to condone 16 days' absence each year with reo 
trospectiye effect in calculating qUlllifying lIerviee for pension 
has not been accepted as it would have favoured tholle who had 
worked irregularly as against the regular workers. 

(3) The provident fund for prell8 employees has not yet been 
started, as the rurea. for the fund have not yet been finally 
approved. 

~ 42 
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EXPENDITURE ON NEW MACHINES IN THE GOVERNMENT PRESSES AT SIMLA, 
DELHI AND CALCUTrA. ~, 

7. TnE Ho.o~ ')fR. G. S. KHAPARDE: (a) What was 
.he expense ~ncurred from 1922 to 1926 in the Pfu'chalieand installation of :new 
machines 'in the GO'vemment Preases at SimI", Delhi and Calcutta ~ 

(b) Has .this expenditure led to any' economies and, 'if so, to what 
amount 1 

THE HONOURABLE MR. A. H. LEY: (a) Its. 11,79,017. 
(b) Yes. The expenditure in, the three Presse~ in 1922-23 was approxi-

mat-ely Rs. 2R;OO;OOO and in 1924 ... 25, the latest year for whi(~h figures are 
available, it was Re. 21,00,000. The Honourable Member will understand that 
several factors contributed towards this very large saving, and it is not pOII~iblt' 
to say precisely how much ofthe saving was 'due to the installation ofmaC'hinery. 
But that was certainly an important factor. 

WOR DONE J!'OB THE GO~BN1IENT t»BESBES AT DELHI, SIMLA AND CALCUTrA 
~y PRIVATE COMPANIES BETWEEN ~922 AND 1926. 

8. TilE HONOUBABLE MR. G. S. KHAPARDE: (a) Was any 
work, whicb the Government Presses at Delhi, Simla and Calcutta arc cap-
able of doing, given out on contract to private companies during the period 
between 1922 and 1926 1 

(b) If the answer to (a) be in the affirmative, what was the amount paid 
to contractors during each of these years 1 

(c) Has the purChase of the machines mentioned in question No. 7 led to 
any reduction in the sums annually paid to contractors and, if so, what is the 
sum saved 1 

THE HONOURABLE 'MR. A. H. LEY: {a) The Government PreRM~K are 
capable of doing all the work given to ('ontractor~ in the sense that t.hey 
have equipment of the proper type for this work; but they h9Venot sufficient 
staff, accommodation or'machinery to undertake all the printing work required 
by Govemment',and a certain 'Portion 'therefore has to be given out on contract. 

(b) The amount paid to contractot"1I for printing work W8S 8S follows :--
In 1922-23 Re. 5,64,241 
In 1923·24 °Rs. 2,58;868 
In 1924-25 Rs. 2,48,886 
In 1925-26 Re. 4,67,868 

(c) Yes. A~the figures 1 have given will indicate, there has been a reduc· 
tion in expenditure under the head" Payment to contractors". The machin-
ery installed in tht> Presses mentioned by the Honourable Meulber was, howevcJ', 
purchased to effeCt not so much a reduction in the work given to contractors 
&8 economy in the normal work of these'Presses. 

CONSTRt1CTION OF THE TlrALCANAL LESSER PBo.JECT. 

'9. 1m: HON~1rr.1I: NA'WAB BABIBZiDA SAYAD MUHAM· 
MAD :MEBR SHAH: will' 'the Go;yernment 'be pleMW!ld to make a clear 
and definite statement with regard to the constructIOn 'of the ThaI Canal 
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• Lesser Project, which waa submitted by the Punjab Government to the Govern-
ment of India for sanction in November 19251 

TilE HONOURABI..E MR. A. H. LEY : The main point for decision at 
pre~nt in connection with the ThaI Canal Lesser Project iK. whether, on 
the completion of the Sutlej Valley Project, there will be sufficient surplus 
water in thn Indus to permit of the construction of the ThaI Canal with-
ont. adversely affecting the Sukkur Barrage Project as sanctioned. 
BrforC' comin~ to a deciRion on the question whether it would be possible 
for them to recommend the construction of the Thai Project to the Recrl'-
taryof Rtate. the Government of India have suggested to the Governments 
of till' Punjab and Bombay the desirability of referring tlliR point for 
the advice of a Board of lrrtgation expeJ;1;s, and the matter iN now under 
diRcnssion with the Local Governments concerned. 

THE THAL CANAL LESSER PROJECT. 

10. THE HONOUBABLE ~AWAB SAIDBZADA SAYAD MUHAlI-
MAD MEHR SHAH: (i) Did the ThaI proprietors of Bhakar and Leia.h 
Tahsils fmhmit. a memoria.l to the Government of India. througb the Local Gov-
ernment in April last with the prayer that the Government of India-

Ca) should sanction the thai Canal Lesser Project without further 
delay; or . . 

(h) in default of (a), should repeal the Sind Sagar Dooh Colonization 
Act, I of 1902 (Punjab) 1 

(ii) If so, will the Government be pleased to state the action taken on the 
memorial ~ . 

TIlE HONOURABLE MR. A. H. LEY: (i) Yes. 
(ii) .The matter is still un4er con-

sideration. 
CONRTRUCTION OF A RAH.WAY FROM CONTAI ROAD STATION ON THE BENGAL 

NAGPUR RAILWAY. TO CON'PAI IN THE MIDNAPUB DI8TRIOT. 

1]. THR HONOURABLE MR. MAHMOOD SUHRA WARDY: (a) Will 
the Hpnourable Member in (lharge of tAe ~ailway Department be pleased to 
Rtatc whether any survey hall been cO.Jnpleted for a r~lw~y line fro~ Con~ 
Road Station on the Bengal NII.gplU' &jlw~y to Conta~ in *e dist#ct of }1iqq~­
pore, Bengal 1 

(h) Will the Honourable Member in charge ofthe Railway Department 
be pleased to state what steps, if any, are being taken by the Indian Govern-
ment to open a railway line, at an early .date, from Cont/IJ :69ad St$tion to 
{lontai in the district of Midnapore , -

THE HONOURABLE MR. G. L. CORBETT: (a) Yes. A survey of this 
line was carried out in 19l6-16. . . 

(b) OrderR have been issued .recently for the revision of the engineering 
and traffic cRtimates of the line to bring them up to date. If they.show t~at 
the expenditure will be remuDerative the question of tile ooDstructif)n will be 
reconsidered. 
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CONNECTION OF THE LocAL TB.uN FROM MIDNAPUR TO KILUU.GPUR WITH G 

THE Up HOWRAH-PURI IlASSENGER TRAINS AT KHARAGPUR. ' 
12. To HONOUlWILB MR. MAHMOOD SUHRA. W ARDY: ,(a) Is 

the Honourahle Member in charge of the Railway Department aware that 
great hardship is experienced by the general public owing to the fact that no 
local train from Midnapur to Kharagpur connects with the Up Homah-Puri 
Passenger trains at Kharagpur 1 

(b) Is the Honourable Member in charge of the Railway Department 
aware that the travelling public from Midnapore has to wait for about three 
hours at Kharagpur for the Up Puri Passenger 1 

(c) Will he be pleased to state whether it is proposed to introduce 
more convenient timingtl.l 

THE HONOURABLE MR. G. L. CORBETT: (a), (b) and (c) The 
Government are not aware of the inconvenience complained of, but they will 
take steps to bring the Honourable Member's suggestion to the notice of the 
Railway Administration. 

NUMBER OF INDIANS ON MORE THAN Rs. 300 A MONTH IN THE RAILWAY 
ELECTRICAL DEPARTMENT. 

, 13. THE HONOURABLE SAIYAD ALAY NABI : Will the Government 
be pleased to state how many Indians in the Railway Electrical Department 
are drawing more than R8. 300 a month 1 

, THE HONOURABLE MR. G. L. CORBETT: There are at present 13 
Indians including Anglo-Indians in the superior staff and three others are to 
be appointed shortly on probation. I regret that our returns which are 
printe4 in the appendices to the Administration Report do not show separate-
ly the Electrical Branch, and that the information required by the Honourable 
Member regarding subordinates is not available. 

CONSTRUCTION OF SEPARATE CENTRAL RAILWAY 'STATIONS FOR PASSENGER 
I AND GOODS TRAFFIC AT AGRA. 

14. To HONOURABLE SAJYAD ALAY NABI:' Will the Government 
be pleased to state whether. it is in contemplation to build in Agra separate 
central railway stations for passenger and goods traffic 1 

THE HONOURABLE MR. G. L. CORBETT: The reply is in the negative .. 

ABOLITION OF THE ARMY CANTEEN BOARD. 

15. THE HONOURABLE SAIYAD ALAY NABI: Has the Army 
Canteen Board system resulted in loss 1 If so, do the Government prop08e 
to abolish it 1 

HIS EXCELLENOY THE COMMANDER-IN-CHIEF: The information 
desired by the Honourable Member is given in the report of the Committee 
which was appointed to inquire into the affairs of the Army Canteen Board, 
India. TJte report was published on the 8th May 1926. and a press comma-
niqu~ was issued at the same time which explains the intention of the Govem· 
ment. No further decision has yet been arrived at. 
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• EMIGRATION OF MOPLAH FAMIT,IEB TO THE ANDAMAN ISLANDs . 

16. THE HONOURABLE SAIYAD ALAY NABI: How many Moplah 
families, if any, have emigrated to the Andaman Islands since the visit 
thereto of the Honourable the Home Member? 

THE HONOURABLE MR. J. CRERAR: None. 

TOTAL NUMBER OF SCHOLARS IN THE ROYAL INDIAN MILITARY COLLEGE AT 
DEHRA DUN. 

17. THE. HONOURADLE SAIYAD ALAY NABI: (a)Wbatis the total 
number o~ scholars in the Sandhurst College a.~ Dehra. Dun 1 

(b) How many were admitted last year 1 

HIS EXOELI.ENOY THE COMMANDER-IN-CHIEF: (a) There are at 
present 76 cadets at the Prince of. Wales' Royal Indian Military College, 
Dehra Dun. 

(b) 13 cadets were admitted to the College during 1925. 

PROVISION OF A COMPOSITE FIRST AND SECOND CLARR CARRIAGE IN THE 
TRAINS BJ<:TWEEN AGJU AND LUCKNOW. 

18. THE HONOURABLE SAIYAD ALAY NABI: Will the Government 
be pleased to draw the attention of the Railway Board to the need of a com-
posite first and second .class carriage in the trains running between Agra and 
Lucknow 1 

THE HONOURABLE MR. G. L. CORBETT: Government understand that 
the proposal to introduce a through first and second class composite carriage 
between Lucknow and Agra via Cawnpore and vice versa is already under the 
consideration of the Agent, East Indian Railway. 

REMOVAL OF THE OFFICE OF THE S~LT DEPARTMENT FROM AnRA TO DELHI. 

19. THE HONOURABLE SAIYAJ) ALAY NABI: Is itin contemplation 
to remove the Salt Department office from Agra to Delhi 1 If BO, will the 
Govern.ment be pleased to consider its present central position and its nearnesa 
to Rajputana, before deciding to remove it 1 

THE HONOURABLE MR. J. E. C. JUKER: The answer to the first part 
of the question is in the affirmativc. I do not think Delhi is less central 
·than Agra for the work of the Salt Department. 

I 

REMOVAL OF THE CENTRAL TELE(}RAPH OFFICE FROM AGBA TO DELHI. 

20. The HONOURABLE SAIYADALAY NA~I: Do the Government 
propose to remove the Central Telegraph Office from Agra to Delhi 1 

THE HONomABLE MR. A. Ii. LEY: The answer is in the negative. 
I may say;however, that there is a proposal, which is under the consjderation 
of the Director-General of Posts and Telebrraphs, to transfer into Delhi some 
of the cirouits ~ow working into Agra. 
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PUBLIOATION OF THE PADDISON COMMl'fTEE'S REPoRT. 
" 21. THE HONOURABltE SAIY AD ALA Y NABI: Will the Government 

be pleased to publish the report of the PaddisoD. Committee on South 
Africa 1 

THE HONOURABL'fi: SIR MUHAMMAD HABIBULLAH: The matter is 
under consideration. 
PvBLI€ATION OF TJIE CORRESIJONDENCE RELATING TO THE SO'UTII AFRICAN 

COLOUR BAR BILL. 
22. THE HON~UlU.BLE SAIYAD ALAY NABI: Will the Government 

be pleased to publish the correspondence which took place between the South 
African Government and the Government of India, relating to the Colour 
Bar Bill passed by the South African Government 1 

THE HONOURABLE SIR MPHAMMAD HABIBULLAH: Thp, rCRult of 
the representations made by the Government of India to the Union Govern-
ment on the Colour Bar Rill was announced in the Prell8 Communiqu6, dated 
the 4th June 1926. Government do not conAider that it would be in the 
public intereRt at present to publish the correspondence referred to. 

l<:RTABLIRHMENT OF A 'l'RAINlNG SHIP IN INDIA. 
23. THE HONOURABLE SAIYAD ALAY NABI: Will the Government 

be pleased to state what progress has been made with the scheme for the 
establishment of a training ship in India 1 

THE HONOURABLE MR. G. L. CORBETT: It "is proposed to convert 
the R. I. M. S. " Dufferin" into a training ship and, with the approval of 
the Standing Financl' CommitteI', the LegiAlative ASAembly is being asked 
to vote an additional grant. to I'nabll' this work hei~ taken in hand during 
thl' current financial year. 

LEVY OF A COlINT]t~RVAILINn DUTY ON SOUTH AFRICAN COAL. 
24. THE HONOURABLE SAIY AD ALA Y NABI: Have the Government 

considered the minority rcport' of the Indian Tariff Board, regarding the levy 
of a countervailing duty of Rs. 1-8-0 per ton of South African coal! If 80, 
have they come to any deo:sion on it:l-

THE HONOURABLE MR. G. L. CORBETT: The Honourable Mem,ber is 
referred to the ReBolution on Tariffs, dated the 17th July 1926, which was 
published in the Gazette of India of the same date. The decision announced 
in it. was taken after careful consideration of the Minority Report. 

WEI.FARE OF INDIAN LABOURERS IN CEYLON. 
25. THE HONOURABLE SAIYAD ALAY NABI: Has the att.ention 

of the Government been drawn to the grievances, if any, of the Indian 
laboUl'8l'8 in Ceylon 1 If so, what. steps do the Govetnment propose to 
take to better their condition ! 

THE HONOURABI.E ilIR MUHAMMAD HABIBULLAH: The Govern-
ment of India have for some time been in communication with the Government 
of Ceylon regarding certain matter!! affecting the welfare of. Indian labourers 
in Ceyl~n, of which the introduction of a standard minimum wage is the most 
important, and hope to be in a position Ahortly to announce the result of these 
negotiations. 
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DATE 01' THIl A.UJV.u. IN'INDIA OF THE DEPUTATION FROII SoUTH APBIOA. • • 26. THE HONOURABLE SAIYAD ALAY NABI: When is the deputa-
tion from South Africa. expected in this country ,. 

THE HONOURA'BLE SIR MUHAMMAD HABIBULLAH: About the 
"J8th September. 

GRANT OF A SUBSIDY OR GUARANTEE TO THE IMPERIAL AIRWAYS, LtMlTED. 
27. THE HONOURABLE SAIYAD ALAY NABI: Do the Government 

propose to give any subsidy or guarantee to the Imperial Airways, Limited' 
If so, what 1 

THE HONOURABLE MR. A. H. LEY: The answer is in the negative. 

REPEAl, OF THE MADRAS PI,ANTERS LABOUR ACT. 
28. THE HONOURABLE SAIYAD ALAY NABI: Do the Government 

intend to repeal the Madras Planters Labour Act and the p8D&1 enforce-
ment of labour contra.cUl 1 

THE HONOURABLE MR. A. H. LEY: The .Madras Planters Labour, Act 
~ a. provincial Act, a.nd the question of its repeal is therefore one which is 
primarily the concern of the Local Government. As regards centrall.lation, 
the pennI provisions of the Assam Labour and Emigration Act are no longer 
operativl and the Workmen's Breach of Contract Act and sections 490 and 
492 of tJle Innian Penal Code have been repealed. 

~ 

GRANT OF RELIEF TO THE RETURNED EMIGRANTR PROM BRITISH GUIANA 
STRANDEn IN CAU'UTTA. 

29. THE HONOURABLE SAIYAD ALAY NABI:, Do the Government 
IDteDd to do an~hing to help the returned emigrants from British Guiana, 
at present stranded at Calcutta 1 

THE HONOURABLE SIR MUHAMMAD HABIBULLAH: The Govern-
ment of India have been informed that there are about 800 repatriates from 
the various Colonies including British Guiana who are living in the neighbour-
hood of Calcutta. There is said to be oonsiderable discontent among them 
owing to the fact that they find conditions of work in this country harder and 
1683 remunerative than in the Colonies. They also, probably, find the spcial 
;restrsinUl of their class in India somewhat strange and not altogether agree-
able. For these reasons they appear anxious to return to the Colonies. Gove~­
ment have no evidence, however, in support of the suggestion that there is 
any destitution among them, or among new repa.triateA generally. Almost 
all the returned emigrants now in Caklutta are said to have found employ-
ment in the docks and local mill!! and a few are earning rather good wages. 
The question of permitting such of these repatriates as can be assisted to return 
to the Colonies under section 2 (1) (b) (i) of the Indian Emigration Act (Act 
No. VII of 1922) is receiving consideration. 

GRANT OF FREE PASSAGES TO EUROPE AND BACK TO AI,L MEMBERS OF TIlE 
INDIAN MEllIeAJ, SERVICE. 

SO. THE HONOURABLE SAIYAD ALAY NABI: Will the Government 
be ple8.sed to extend travelling facilities in the shape of free passages to Europe 
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and back to aU members of the Indian Medioal Service, whether European r. 
or Indian 1 

HIS EXCELJ.ENCY THE COMMANDER-IN-CHIEF: European members 
of, the Indian Medical Service are already in receipt of passage concessions on 
the conditions promnlgll.tcd in Army Instruction (India) No. 5-S. of 1925" 
a copy of which willl>e found in the Library. As the Honourable Member is' 
no doubt aware, the grant of passage concessions generally depends on t~e 
domicile of the officer: but the question of providing Indian members of the 
Indian Medical Service with further facilities for proceeding to the United 
Kingdom on study leave iR under consideration. . 
CONSULTATION WITH THE INmAN LEGISLATURE IN THE SELECTION OF MEM-

BERS FOR THE SOUTH AFRICAN DEPUTATION. 
S1. THE HONOURABLE SAIYAD ALAY NABI: Will the Government 

be pleased to take the Indian Legislature into confidence when selecting mem-
bers for the South African deputation 1 ' 

THE HONOURABLE SIR MUHAMMAD HABIBULLAH: Government 
regret their inability to consult the Legislature regarding the selection of 

, 'delegates, but the Honourable Member may rest assured that every endeavour 
will be made to choose men who are likely to command the confidence of both 
Houses and the country. . 

STOPPAGE OF THE CULTIVATION OF OPIUM IN INDIA. I 
32. THE HONOURABLE SAIYAD ALAY NABI: What steps have 

been taken by the Government to put a stop to the cultivation ofopiumjn 
b&~., 

THE HONOURABI.E MR. J. E. C. JUKES: Opium may 0I11y be cultivated 
in British India on behalf of Government, which controls tpe area cultivated 
each year. The area has recently heen mnch reduced and will continue to 
be reduced in accordance with the diminishing requirements of Govern-
ment. ..' 
ISSUE BY GUARDS OF CERTIFICATES TO PASSENGERS TRAVELLING WITHOUT 

TICKETS. 
33. THE HONOURABLE SAIYAD ALAY NABI: (a) Has the attention 

of the Government been drawn to the new rule introduoed by the East Indian 
Railway by which guards are prohibited from iasuing certificates to passengers 
travelling without tickets' 

(b) Will the Government be pleased to cancel this rule 1 
THE HONOURABLE MR. G. L. CORBETT: (a) Yes.' 
(b) No. In vie\v of the large loss which Railways are known to incur 

by passengers entering trains without tickets, Government fully approve the 
action of the East Indian Railway Administration in withdrawing a privilege 
obviously liable to abuse. 

RECRUITMENT OF INDIAN LABOUR FOR BRAZIL. 
34. THIll HONOURA.BLE SAIYAD ALAY NABI: (a) Has the attention 

of the Government of In& been drawn to the article on Indian Labour for 
Brazil, publiahed in "New In& " of July 8th, 19261 
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• ! (b) Is there any repreaentative of the Brazil Government in India to 
arrange for the importation of labourers from India for agricultural work in 
~ country? 

(e) Do the Government view with sympathy the efforts of the Brazil 
Government to import labourers from India ? 

(d) Will the Government be pleased to say under what conditioDB and 
safeguards they are prepared to perinit this recruitment 1 

To HONoUBABLE SIR JOHN PERRONET THOMPSON: The attention 
of the Government of India has been called to the article referred to by the 
Honourable Member. They have not howeverreceived any official proposals 
on the subject, nor are they aware that a Brazilian emigration representative 
is in India. 

As the Honourable Member is aware, under the terms of section 10 of 
the Indian Emigration Act, 1922, emigration from India for the purpose of 
unskilled work, which includes agriculture, can only be permitted to such 
countries and on such terms and conditions as may be approved by both 
Houses of the Indian Legislature. 

STATEMENT LAID ON THE TABLE. 
THB HONOURABLE MR. A. H. LEY: (Industries and L'1bour Secretary) : 

Sir, I lay on the table the information which wa.s promised on the 10th Feb. 
ruary 1926, in reply to the Honourable Sir Dinshaw Wacha's question No. 42 
reguding the abandon~ent of lands under cultivation by canal water owing 
to the accumulation of heavy alkaline deposits. 

There are' n~ alkaline deposit.s on lands under cllltivatioo by eanal 
water in Bengal, Burma, Bihar and Orissa, t he Central Provinces, Baluchis-
tan and Rajputana. The following table gi yes thc necessary information 
in respect of the other provinces,,,iz., Mmll'a.<;, Bombay, the United Pro-
vinces, the Punjab, and the North-West Frontier Prpvince. 
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KESSA.GE FROM )lIS EXCELLENCY THE GOVERNOR GENERAL. 

PANEL OF CHAIRMEN. 
THE HONOURABLE THE PRESIDENT: I have a. Mel!8&ge for the Council 

from Ilis Excellency the Viceroy and Governor General. The meBBage is in 
• the. form of the following Order :-

• 

(The Me88&ge was rec~ived by the Members standing.) 
"1n pvrwanu 01 1M protJi8ions of 8Ub·8ection (2) of section 63·A of tke OOt:'emme'" oj 

If14i4 A(",t,I, Edward Frederic1c Lindley, Baron Irwin, hereby _inale the fallowing MemlJcr. 
of 1M Oouncil of BIo.Ie to be on 1M jJIJ'MZ of Ohairmen 0/ the lIIJid Oouncil of State :-

1,. 1M firM place, u.e Honourabk Sir Pkiroze Oursetj. &thna .. in u.e 8econd pltJu, 
the Honourable &iyid Ram Ali; in tlw third plaCe, the Honourable Sir 
S. R. M. Annamali OMUiyar .. and ILuUy, the Honourable Mr. John WiUia", 
Ander80n lJell," 

(Sd). IRWIN, 
V ice1'oy and Governor General. 

COMMITTEE ON PETITIONS. 
THE HONOURABLE THE PRESIDENT: Under Order 76 of the Council of 

State Standing Orders, I am required at the commencement of the Session to 
constitute a Committee on Petitions consisting of a Chairman and four 
Members. The following Honourable Members have at my request kindly 
consented to preside over an~ serve on the Committee. I hereby accordingly 
have much pleasure in nominating as Chairman of the Committee the Honour-

.. able Rai Bahadur Lala Ram Saran Das, and as Members the Houourable Raja 
Sir RampalSingh, the Honourable Si.Ebrahim Haroon Jaffer, the Honourable 
Sir Sankaran Nair and the Honourable Mr. P. C. Desika Chari. 

CONGRATULATIONS TO MEMBERS ON HONOURS CONFERRED ON 
THEM. 

THE HONOURABLE THE PRESIDENT: Before we proceed with the fur-
ther business of the Session I should like to refer to some events which have 
happened since we last met. It is not only because it is according to pre-
cedent but because it ,also affords me great pleasure that I refer to the Honours 
List which appeared last month. - It was a remarkable list and one in which 

- I think I may safely say the Council of State has figured to an extent which it 
has never enjoyed in any previous list. It is hardly necessary for me to remind 
the Council that the Honourable Sir Alexander Muddiman was not only its 
President for four years, but he was actually the first Member of the first Council 
of State, and we are all ready, I am sure, to offer him our heartiest congratula-
tions on the high honour which the distinction with which he has carried on his 
labours in another place has recently earned for him. (Applause.) We have 
also to congratulate the Honourable Sir John Perronet Thompson,-·(Applause). 
-Political Secretary, on the Knight Commandership of the Most Eminent Order 
of the Indian Empire so recently conferred on him. We tender our congratu-
lations to two new Knights of the House, the Honourable Sir Phiroze Sethna 
and the Honourable Sir Ebrahim Haroon.Jafier, (Applause), and I would 
like also in this connection to mention the Knighthood which has been conferred 
on Sir Lalubhai Samaldas, who was until very recently a colleague of ours. 

23 
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The Hon011rable Saiyid Raza Ali, who deserted us for a short time but has eOqle (, 
back to-day, has also gained an honour. We here, I think, feel some pride in 
the fact that he was selected for an important mission and that he helped to 
bring that mission to such a happy iRsue. (Applause.) He has also been 
selected for a high office though we regret in this connection that. we shall be 
losing his services here after the end of this Se88ion. I would mention also hill 
colleague in the mi88ion to South Africa who also has received an hoqour and 
who was with us for SOffit' considerable period in this C,ouncil. We congratu-
late' also the Honourable Maulvi Abdul Karim on thE' title of Khan Bahadllr 
which has belln conferred on him. • 

THE HONOURABLE SIR MUHAMMAD HABIBULLAH: (EducatioJl, 
Health and l;.a.nds Member): Sir, it giveK me very great pleasure indeed to 
identify myself wholeheartedly with the motion whieh you, Sir. have made, 
otlering t.o the various recipients of Honours who hav(> appeared in the lat!t 
Honours Gazette our hearty c~ngratulati~~~ on their well-earm·d ,lli8tin~tiont!. 

It i. indeed a very happy augury for the' future, I take it, that in every 
Honoufs List in the future our colleagues in t.his HouKe may probably appear in 
large numbers. Into the merits of each of the recipients it is, I take it, un-
n8Ce8ll&fY for me to enter, but whether officials or non-officials, the namt'.$ that 
you have now mentioned to this House are nameS' whicll command respect not. 
only in official circles but in non-official circles as well. .As regards the ,non-
olicials I may mention that they are w~ known figures in the lift: of J ndia and 
I think they have well deserved the di8tinctions. Now, Sir, I cannot refraill 
froin singling out one particular person on this occasion, for you have al80 
very rightly added your own commendation to the valuable services rendered 
by him in connection wit;h a mis8ion which was fraught with the greatest 
difficulties. I refer to my Honoura'ble friend Saiyid Raza Ali. He was d~· 
P'lted to Sooth Africa to help the cause of Indians in t.hat Colony. That is a 
tnatter which come8 within my portfolio, and I can assure him: on my hehalf 
al!Ld on behalf of the Government of India &8 well, that his services in that direc-
tift deserve special mention. I therefore wholeheartedly identify myself 
with what you have said. 

THE HONOURABLE SIR EBRAHIM HAROON JAFFER: (Bombay 
Presidency: Muhammadan): Sir, I find it extremely difficult to say how 
profoundly touched I feel by the very flattering words in which you, Sir, 
have referred to the honour recently conferred by His Majesty the King-
Emperor on Members of this House hailing froDi Bombay. Surely, I am not 
vain enough to regard the honour as a matter for personal gratification and 
look upon it first as a gesture of recognition of the place this House occupies 
in the constitutional machinery of India, secondly, as a welcome tribute to the 
Bombay Presidency which I have the honour to represent here, for the 
contribution that Province has been making to the progress of this country, 

., and, thirdly, as an indication of the apparent consciousness of the importance 
of the great community which ha~ sent me to thiH House. Sir, I am sincerely 
grateful to you for the very kind and generous, language in which you have 
offered me congratulations, and I only hope lahall prove worthy of the honour 
whioh has been done to me. 
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THE HONOURADLE SIR JOHN PERRONET THOMPSON: (Political 
.secretary): 1 am very sensible, Sir, of the distinction you have added to the 
honour which Hit; Majesty has conferred 00 me by your mention of it in this 
House. I am deeply grateful to my fellow members of this Council for their 
congratulations. 1 a.m convinced that they are sincere. I could wish they 
were deserved. 

THF. HONolJRADU, ~AIYID RAZA ALI: (United Provinces, East: 
Muhammadan): I beg to off(·r to you, Sir, and to the Leader of the House 
my der]> tleJlllf! of ,.,rJlllitlld{> for the terms in which you, Sir, and the Honour-
able Sir Muhammad Habibullahbavc spoken of the conferment of the honour 
on me by His Ma.j~ty the King-Emperor. I lun deeply grateful to my 
Honourable collea.~\1(·8 for t.he manner in which they have re8ponded to the 
references madl>. Thill is no oCl'll.sion for making a speech, but I may just 
be allowed to refer to one small incident. I shall ever be proud of toe six 
years during which I have hern connected with this Chamber. I can say 
without betraying a secret that in 1923 I had the offer of unopposed return to 
the other Jllac{~, but so strong is my attac.hmcnt to this House that I refused 
to avail myself of that honour. 1 am deeply grateful to all my colleagues. 

THE HONOURAIILE KHAN BAJIADUR MAULVI ABDUL KARIM: (East 
Bengal: Muhammadan): I beg to thank the Honourable President of this 
Honourable House for kindly making a reference to the distinction which His 
ExcelJeney the Governor General has been pleased to confer on me in recogni-
tion of my Ill'fvic€s not of course in this Council, as I am yet a junior Member of 
this Coundl, but in connection wit.h my services 08 President of a District Council. 

DEATH OF RAJA PRAMADA NATH ROY OF DIGHAPATIA, 
THE HONOURABLE TEl<; PRESIDENT :-··Since the House . last met, it 

has suffered a loss in the death of Raja Pra.mada Nath Roy of Dighapatia. The 
Honourable Raja was IJOssibly not known to scme Members here, as latterly' ill-
health prevented him from regular attendance at the meetings of the Council. 
I l'roIJosc to the {'ouneil that r be authoris(!d to convey to the relatives of the 
deceas~d Ha.ja our deep sympathy with them in the lollS they have sustained .. 

GOVERNOR GENERAL'S ASSENT TO BILLS. 
THE SECRETARY OF THE COUNCIL: Sir, information has been 

received that His Excellency the Governor General has been pleased to grant 
his assent to the following Bills :-. 

the Small Cause Courts (Attachment of Immoveable Property) 
Act, 1926. 

The Government Trading Taxation Act, 1926. 
The Guardian!! a.ud Ward!! (Amendment) Act, 1926. 
The Code of Criminal Pr()(''(''liure (Amendment) Act, 1926. 
The Indian Lunacy (Amendment) Act, 1926. 
The Code of Civil Procedure (Amendment) Act, 1926. 
The Indian Naturalisation Act, 1926. 
The St.eel InduBtry (Amendment) Act, 1926. 
The Insolvency (Amendment) Act, 1926. 

• 
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The Code of Criminal Procedure (Second Amendment) Act, 1926. I... 

The Promissory Notes (Stamp) Act, 1926. 
The Contempt of COUrUl Act, 1926. 
The Indian Registration (Amendment) Act, 1926. 
The Madras Civil Courts (Amendment) Act, 1926. 
The Legal Practitioners (Amendment) Act, 1926. 
The Indian Trade Unions Act, 1926, 
The Indian Tarifi (Am'endment) Act, 1926. 
The Madras Civil Courta (Secqnd Amendment) Act, 1926. 
The Indian Finance Act, 1926. 
The Cotton Industry (Statistics) Act, 1926. 
The Legal Practitioners (Fees) Act, 1926. 
The Code of Civil Procedure (Second Amendment) Act, 1926. 
The Delhi Joint Water Boa.rd Act, 1926. 
The Indian Income-tax (Amendment) Act, 1926. 
The Indian Divorce (Amendment) Act, 1926. 
The Indian Factories (Amendment) Act, 1926. 
The Transfer of Property (Amendment) Act, 1926. 

RESOLUTION RE PAY OF THE MINISTERIAL ESTABLISHMENT OF 
THE MADRAS CUSTOM HOUSE. 

THE HONOURABLE MR. P. C. DESlKA CHARI (Burma.: General): 
I beg to move the Resolution which stands in my name and which runs as 
follows :-

r' 

.. This Council recommends to the Governor General in (',ouncil that the mioiaterlal 
establishment of the Madras Custom HoUl!e may be Jrranted the same Hcale of pa..V all is 
granted to thc ministerial staff in the Bombay and Calcutta r,uHtom Hou8('s, or, in tho 
alternative, that thl1 ministerial staff in the Madr8.!l Custom HOllSfl may he ~l'Itntrd the 
_me BOale of pay 811 the ministerial staff of the Accountant. OeneraJ'H Office. Madro.s. or 

. other ministerial department. in Madl'&ll under the direct control of the Government of 
Iudi ..... 

Sir, I hesitated a good deal before sending in a Resolution of this killd, 
because I thought that the time of the highest Council in the British Indian 
Empire ought not to be taken up very often with qUf',stions COlitlerrung the 
detailed working of the subordina.te stafi of the variolUl departments, hut I 
hope, by a short statement, to convince the House that the sad plight of the 
clerka of the Madras Custom House is grave enough to Recore the sympathy 
and support of this House in their eftortB to get a. living wage. The propo-
sition which I have brought forward for the c.onsiderat,ion of thiK House is 
self-expressive, and it does not require very much elucidation. But I shou1cl 
like to point out at the outset before going into the details of t,he Resolution 
that the principles regulating the pay and, prospects of the superior services 
have been sct aside and a new set of principles and startlingproposit.ions have 
been laid down in fixing the scale of pay of the various ministerial establish-
ments, and especially of this unfortunate class oi clerka in the Madras Custom 
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House. Thfl maia principle which has been enunciated by tne pUblic Services 
.Commission as regards the pay and prospects of tbeservices i8 this, that 
servants of Government should be given wages which would secure to them 
a living with su~h dignity and Mmfort as would keep them above all temp-
tations and which would also keep them efficient throughout the period of 
their service. I believe, with some modifications and making allowance for 
the degree of (\Omfort and for the degree of dignity whioh is required for the 
Flubordinate staff, this principle can very we)) be applied to the subordinate 
staff. In t,he words of Sir Thomas Holland, the crucial test of any Flcrvice is 
whether the ratRR of pay and proRpect~ are Ratisfactory, irrespeetive of the 
system that provided them. I Flhall crave the indulgence' of the House to 
state the principles which have heen enunciated, ofcourse not in any broa.d 
propositions, but as we find them here and there in G. O's. and in the reports 
dea.:ling with thp. Rcale and revision of pay of this particular office. The main 
consideration which induced the Central Board of Revenu(~, I believe under 
the ord13~s of the Finance Department, in dealing with the question of the 
scale of pay has been that the pay of theRe clerks ought to be regulated 
according to the conditions of labour and t,he conditions of rel'ruitnlt'nt i1llt the 
particular province. Here I find it is too late in the day to Jay down a pro-
position of this kind a.nd to act upon the principle enunciated in this pro-
position, that wages ought to be regulated according to the conditions of labour. 
Now, Sir, what have you got in Madras? The system of education in Madras, 
as in several other places in India, hall been fluch afl -to send out vast hordes 
of young meD who are qualified only for the clerical profession. No doubt, 
recently attempts are being made to improve the system of education, but, as 
it is, we have t.o take note of the fact. tha.t the flystem of education which has 
been prevalent for decades and dMBdes has been solely to train up numbers of 
young men for olerkships and make them bear the ~arde8t bunlen in the various 
ministerial establishments. But having created such a situation, having 
created a field for recruitment, is it fair on the part of the departments 
concerned or on the part of the heads of a civilized Government to take 
advantage of the conditions of recruitment which they themselves have 
created in this particular province 1 Of a.ll the provinces in India, Madras is a 
place where there are certain classes of people who do not have much to lean 
back upon excepting by eking out their livelihood as clerks, and this is the 
principle which I wish to attack, and which I say ought not to find acceptance 
in a.ny civilizcd system of administration. With these remarks I shall proceed 
to the details of the proposition which 1 wish to place before the House for 
its acceptance. 

. The firllt portion of the Resnlution says that the ministerial establishment 
of the Madra,s Custom House may he granted the same scale of pay as is granted 
to the ministerial staff in the Bomba.y and Calcuttu CUFli;om Houses. To any 
unprcjudicec1 obscrver it will be self-evidt'nt that people doing the same sort 
of work and turning out the same quantity of work and of the same standard 
ought to bc paid the same scale of pay. It does not require mueh of an expla-
nation to make t.his proposition acceptable to the House. Here are the clerks 
of the Madras Custom HOWIe who have been recruited to Work out the details 
of tIle Customs law and procedure in .every day life in the Customs Depart-
ment; so also in the Calcutta. and. Bombay Custom Houses the minlsteriaJ 
MMCS 82 
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establishment is made to do the same sort of work, and I fail to see why thel. 
scale of pay given to the Madra!! clerks who do the ss·me class of work 8S those 
employed in the Bombay and Calcutta Custom Houl!C8 should be different, 
unless you· are prepared to attach any weight to the principle on which the 
acale of pay is fixed. Is it not uncharitable to say that because people are 
available on a small scale of pay they should be paid only low salaries 1 Is 
it not as uncharitable as to say that the usuror is entitled to his usurious rate 
of interest because the debtor in bis sad condition is obliged to accept a loan 
on those terms? Hllre, of course, we have to take note of tlw fact that· the 
efficiency and the genoml educational qualification of the Madr88 Custom House 
clerk is not inferior to those employed in the sister offices in any other seaport 
town in the various parts of India. That is the first consideration that ought 
to weigh in fixing the scale of pay ill the various Custom Houses. 

My second reason for asking that the scale of pay for the Madras customs 
clerkl! may be fixed with reference to tho scale of pay in the Bombay and 
Calcutta Custom Houses 18 this. There is a fallacy prevailing that the cost 
of Jiving in Madras is cheaper. Madras City may be unostentatious; it may 
look simple enough, but to those who have lived in Madra!'!, who have seen the 
conditions in Madras snd other capital cities of India, I wonld say that Madra~ 
is as expensive as any other cs.pital city of India. I have got facts and figurer, 
from the Supplement to the Gazette of India and I would refer to the statistics 
published on the 12th July 1924 in that Supplement to the Gazette of India as 

. regards the price of commodities or important foodstuiIs, namely, rice, ghee, 
B&ltand oil. I have taken out only the necessary figures and on a comparison 
I find that for ten maunds of everyone of these articles the cost in Madras 
is Re. 237'28, whereas in Bombay it is Rs. 233·68 for ten maunds of each of 
these articles. And then another necessary commodity is clothing. Of course 
the price of foreign imported cloth is practically the same in all places, with 
a little diiIerence, and people in Calcutta and Bombay have got the further 
advantage of living in an area which produces cloth and where thcy can get 
some little reduction in the price of cloth. Perhaps the wholesale priCCR may 
be less, but the retail prices may he the Ramo as in other Presidency-town!'!. 
If at all, in Bombay you can get clothing chcaper. You may say perhaps 
that rent is higher in Bombay, but while that may be true with reference to 
the conditions prior to 1912, aftcr ]912, the history of aSReBSments in Madras 
City will show that rents have more than trebled after 1912. Though the 
buildings and the tenementl! may look dark, gloomy, and perhaps uninhabitable, 
the rents charged for them are exorbitant and there is no Reut Restriction 
Act or any such thing operating in Madras. And then, even assuming there 
is any little difference, it is more than eaten up by heavy conveyance charges 
which even a poor clerk hat! to meet in going to his office. Everybody knows 
Madras is a city of dearth and diRtances and it ill very expensive to have a con-
veyance of the meanest kind. (TIre Honourablp. Saiyid Raw A.li: What a.bout 
bicycles 1) I will come to the question of bicycleR whether these people 
can afford to have a. bicycle or even a toy bicycle. I am much obliged to my 
friend who has put that question becauRe I am in a position to state without 
fear of contr~diction that the class of clerks for whom I am pleading can never 
dream of owning a cycle without running into debt which they can never hope 
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to repay. That is the condition of the clerks for whom I am pleading. I am 
~leading for a class of clerks who start on Rs. 40 now, and, according to the 
revised scale which has been sanctioned recently, it takes 30 years for them to 
reach the magnificent scale of Rs. 90, that is to get Rs. 3 a day. That is the 
sort of clerk for whom I am asking your sympathy and support. I certainly 
would not have come forward with a Resolution if these people were given a 
Bcale of pay which was enough to purchase a bicycle. 

It is necessary for me to give some of the details of the scale of pay which 
is prevalent or was until very recently, and the revised scale of pay, as a result 
of the Government of India's policy, which has been granted to them recently. 
Under the scale of pay for this class at the time, before the revised scale was 
granted very recently which has not come into operation yet under the old 
scale, there were 136 clerkR, of whom 125 were permanent and 11. were tem-
porarily employed for postal appraising purposes. Alto~ether there were 136 
clerks and all of them have been confirmed. Before the revision which has 
just been given to thcse people, out of 136 clerks, 80 were in the lowest grade, 
that is 40-40-11-55-1-65. That is they have to remain for two years 
on Rs. 40 then go on step by step to increase their emoluments, if they please 
their superiors, to the magnificent figure of Rs. 55; and here Government 
think they have got too much when they have come to RR. 55, and flO they have 
reduced their increment to Re. 1 till they get to Rs. 65. That is, they take 
22 years to reach Rs. 65 from Rs. 40. That is the state of affairs with 80 out 
of 136 clerks. Thirty clerk!! get from Ril. 65 to Rs. 85, 18 clerks get from RI!. 85 
to Rs. 125, and there are besides 6 Deputy Superintendents and 3 Superin-
tendents. Now, in aUR-wer to a question put by the Honourable Dr. Rao in 
the last Session of the Council of State, the Finance Secretary was pleased to 
say that the Government have decided on an improved scale of pay. Those 
are his very words. I naturally thought there would be some improvement in 
the scale. But, instead of that, what do I find 1 Instead of there being an 
improvement it was a retrograde scale. Because out of 136 clerks the revised 
scale places 109 clerks, as many as 80 per cent. of them, in the Rs. 40-2-80-
1-90 grade, so that they take away the benefit which this class had under the 
old grade of having a larger percentage in the Rs. 65 to 85 grade and the Rs. 85 
to Rs. 125 grade. All these have not beeu benefited. And even those people 
who are getting Rs. 4 increments are to get only Re. 1 per annum hereafter. 
And then, besides the 80 per cent. 13 per cent. of the clerks are placed in what 
is called the Selection Grade of Rs. 70-3-85-4-125. And then we bave 
got the balance of 7 to 8 per cent. as Superinwndent.s and Deputy Superin-
tendents, with reference to whom there has been no revision at all. It will 
be clear that the revised scale, which was given and which the Finance Sec-
retary characterised as an improved scale, iR certainly a retrograde scale, 
taking away the benefits which theRe poor clerks had under the old scheme. 
What they had was taken away by the new scale and these clerks of the Custom 
House are the most obedient set of people and people who never think of say-
ing anything contrary to the orders which are passed. Fortunately, they have 
Fu~damental Rule 23. under which they can take shelter against the so-called 
reVIsed scale. One and all of t.he clerks have !IBid they would be better oft 
under the old scale, and they have preferred to remain under the old scal ... 
That is the condition of affairs. 
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The scale of pay given to t.he Bombay Oustom House'clerks is not very I:.. 

alluring, I will not call it a living wage but only 
12 NooJl. , a stan~ation wage, at leaRt in the lower grades, 

I hope that that scale of pay at IcaHt may be given to t.heRe Mltdrafl clerks. 

The second alternative which I propose is this. A seale of pa.y has been 
sanctioned for various Departments in Madras like tht) Accountant-General's 
Office, the Post Office, the Postal Audit Office and the Ourrency Office. If the 
dOnditioM peculiar to l\fadras are to be taken into account, then the condi-
tions must be similar to those of the clerks doing work in the other offices 
under the control of the Government of India in Madras itself, 80 that, if the 
first proposition is not acceptable to Government, the second at least should 
be acceptable to them. In support of this I would say that the general quali-
fications required of entrants to the Madras Custom House office and the 
general qualifications of incumbeg,ts in these other offices are practically the 
same. I do not think it can be said that the work of the Madras Custom 
House is less onerous than the work turned out by t.he clerks of-the various 
other Departments which I have mentioned in Madras itself, and which are 
under the direct control of the Government of India. Added to this there is 
this further1act that the work of the Custom House clerk is more eXMting and 
requires a great deal of tact in dealing with the public and they have to work 
at great preeaure to satisfy the daily needs of the merchant public. They must 
close their work almost every day. That is 'the sort of work they are called 
upon to do and at the very outset of their career these clerks of the CU!Jtom 
House are required to pass a very stiff test in Customs law and procedure and 
the various Oommercial Acts connected with it, and they are expected to have 
at their fingers' ends the system of complicated tariffs 80 that they can safe-
guard the customs revenue. They are actually employed in responsible 
positiOns and I would 8&y that the nature of the work turned out by the Custom 
House clerk is more onerous than that turned out in the other Departments, 
like the Post Office and the Accountant General's Office, because very often 
these· clerks come in po88e88ion of very valuable documents like shipper's books 
and papers, bill of lading, invoices and other documents which require prompt 
attention. Very often these people have to collect dues and have to be acquaint-
ed with the general working of the various tariffs, the general appraising 
of the various articles to general and specific duties, the diff~rent valuations, 
the classifications under the various headings as regards commodities and 
various other things, Many of these clerks are required to collect dues like 
the light dues, penalties and other things which require a high degree of honesty 
and business capacity. In these circumstances, I think the~(Justom House 
clerk is entitled at least to as good treatment as the other clerks in the Account-
ant General's Office and the Post Office. This is as regards the nature of the 
work. I do not want to belittle the importance of the work turned out by the 
other offices, but it is enough for my purpose if I show that the work turned 
out in the Madras Custom House is not inferior to that turned out by the 
clerks of the other Departments in the corresponding grades. So I submit 
that I have made out a C8118 for giving the clerks of the Madras Custom House 
.ascale of pay which is if not a living wage at least a starvation wage, That 
is what I am asking for. 
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That is what has been given to the Bombay and Calcutta clerks, Is it 
lio much for me to ask that these poor clerks of the Custom House, who have 
been driven at one time 01' other in their lives to eke out their livelihood in 
the CURtom HOURS of Madra/'l, should be given the same treatment as is given 
to clerks in other offices 1 Is it their special misfortune that the nature of 
this Department, nnmely, its being a chief revenue earning Department, 
should be n stumbling block to their eanring a pittance, a wage which I would 
call a starvation wage 1 I do not ask for them any of those comforts which 
would be justified to them if the principles enunciated by the Public Services 
Commission are applied to these clerks. I am only asking for a living wage 
for them. If no argument is necessary to ask for a living wage, if it is con-
ceded that in sanctioning the scale of pay in Bombay and Calcutta something 
barely approaching a living wage has been given, is it too much for me to ask 
that these poor clerks of the Madras Custom House, bent under the weight of 
debts, depressed and care worn, illclad and miserable looking owing to their hope-
less and pitiable condition, should be improved in the light of recommendations 
which have been made by officials on the spot, by successive Collectors ~ From 
1914 onwa.rds successive Collectors have recommended a grade of pay for these 
clerks. I suppose they knew the conditions elsewhere. I am only asking 
the Government of India to give effect to these recommendations. If the 
Honourable Member in charge of this Resolution on behalf of the Treasury 
Benohes is inclined to think that I am exaggerating the case in any way, I would 
requeFit him to take the Council of State into his confidence and read the 
description of the condition of the clerks contained in the representations 
made. by the Collector and more especially the latest representation made by 
the Collector as regards the condi~on of these clerks and as regards the conditions 
under which he has to carryon the administration. With these words, Sir, 
I move this Resolution for your accepta.nce. 

THE HONO\1RABLE, MR. J. E. C. JUKES (Finaqce Secretary): Sir, 
I regret that the Government are unable to accept this Resolution. As the 
Honourable Member has told us, the pay of the ministerial establishments of 
the Madras Custom HOUl:le was revised last year. I am not sure that the 
Honourahle Member haH entirely done justice to that revision when he stated 
that it did not cOJlstitute an improvement. So far as the lower division of the 
staff are concerned, at any rate, I do not see how he can possibly deny that an 
increase of the increment frolU Rs. ] i to Rs. 2 a.nd the maximum from Rs. 66 
t.o Rs. 90 is an improv(lment. J stiIlsay in the words of my predecessor that 
considerable improvement hal:l been gi ven. The Honourable Member suggested 
tha.t at the time when this revision was decided upon a definite principle 808 
regards the pay of these staffs was accepted by Governmellt. He is quite right. 
In making their proposals for the revision of pay, which were actually the result 
of a most careful and detailed examination of the rates ()f pay in the Customs 
Houses all over India, the Central Board of Revenul1 did examine very carefully 
the question of the principle which should be followed in fixing the pay of 
staffs of this kind. The principle which was finally adopted, with the cordial 
approval of the Governm~nt, was approximately such as the Honourable 
Member has described. The Government held that the main consideration in: 
matters of this kind must be the rates of pay given to similar grades of clerical 
labour by the Local Government within whose territories the staffs are serving. 
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I am afraid, Sir, that Government eannot agree to abandon t!lis Jlrinciple int;. 
favour of either ofthe principles Imggested by the Honourahle Mover. Govern-
ment cannot consent either to givll the same rat~8 of pO,y to all eRta blishments 
performing the same dut,ies, in whatevt'r part of India they may be serving, 
or to give the same rates of pay t.o all t.he establiM~ments serving in one place, 
whatever the nature of their duties. In both CRseR, it will be noticed, the 
Honourable Member proposes t~ level up rather than IBvt'I down. He would 
give to the Madras e.stablishmel1t.~ either the hight'st rat(~ of pay given to 
similar establishments in other parts of India or t.he highest rate of pay ginn to 
the establishments under the control of the Cent.ral Government in Madras 

• itself. The adoption of either of these courses would he grossly unfair to the 
tax-payer and would occasion considerable embarral,u.,ment to the I.oeal 
Governments. In spite, Sir, of what the Honourable Member has told us, 
I do not think that Members of this House generally will he prepared to admit 
that the cost of Iiviqg in Madras is as great. as t.he cost of liviIlg in Bombay and 
Calcutta. Government, at any rate, are not. prepnred to a('(~ept this, and I think 
it is quite plain from the rates of pay which the Madra.s Government give that 
they themselves will not be prepared to accept it.. Provided that. we do give a 
reasonable living wage, we must in justice to the tax-payer reful\e to raise our 
rates above the level which will suffiee to att.ract. the daBS of candidaw.s required. 
AB a test of a minimum wage, common prudence dictates t.ha,t we should accept 
the figures adopted by the Local Government, which ill in a far hett.~r position 
than the Government of India, or even an inhabit.ant. of Burma, to say what 
is the cost of living in it.s own headquarter t.ftWn. As fL t.nst of attractive-
ness, weare entitled to rely upon our own experience an(1 the experience-of the 
Local Government, and we have had no difficult.y ill Itt.trn.(lting flUitahle recruits 
on the rates actually fixed. Indeed, as the HOJlourable Member suggests, we 
have in act.ual pract.ice been get.t.ing recruits of higher {'ducational qualifications 
than we really require. But 00 one thing I mllilt iosiHt and that. is that it 
would be the height of folly to ~ter upon a C',ompet,ition in t.his mattJer with the 
Local Government. If either Government attempteel t.o outhid t.he other by 
fixing higher rates of pay, the results would be nothing but. ruinous. It would 
simply result in raising the pri(l(>.s of labour of this kin(} against. both the Govern-
ments concerned. The Honourable Member's fUlcond alternative principle was 
to giV'e the same rates of pay to all central estahliHhmellts in Madras irrespective 
of their duties. At least I underst.and that t.hiH Willi his int.t.mt.ion. AB a 
matter of fact we are really doing exaet.ly what he I1sks liS to do by his Resolution, 
seeing that the rates of pay of the Customs Rt;aff are pmet.ically identical 
with those of the income-t.ax and salt establishments which are, in the words of 
the Resolution, ministerial establishments uncier the direct control of the 
Government of India.' We cannot,. however, consent to fix th(~ pay of the 
Customs establishment. at the level whieh has been fixed for the office of the 
Accountant General. A far higher st.andard of education is required for that 
office, which actually performs very different duties. It shoulders far higher 
responsibility. It is the source of recruitment for the whole of the Assistant 

-Accounts officers, which bear the same relation to the Indian Audit and Accounts 
SerVice as a Provincial Service bears to the a.lI-India Services. Finally, it is the 
actual source from which no insignifiCant proportion of the Indian Audit and 
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Accounts Service is ultimately drawn. The two etails therefore stand on an 
entirely difterent footin~. It is for this reason that, while we pay the Customs 
establishments at rates which are based upon the rates given by the Local 
Government to the office of heads of provincial departments, we base the pay 
of the audit staft upon the standard adopted for the Provincial Secretariat. 
I do not propose, Sir, to take this Council through a detailed examination of the 
duties of the various other establishments in Madras with which the Honour-
able Mover has compared the duties of the Customs establishments. Any such 
examination would be entirely beside the question. Government have defi-
nitely decided, upon the advice of the Central Board of Revenue, that they do 
not require for their Customs establishmentR derks of higher calibre than are 
employed in the offices of the heads of provincial departments. Even, there-
fore, if the Honourable Member could prove to the hilt, and I doubt whether he 
could, that the duties of the Customs establishments are precisely the same as 
the duties of the other establishments which he has mentioned, all that he would 
be doing would be to establillh an invincible case for reducing the pay of 
the other offices; and I imagine that this is hardly his intention. 

There is another point to wMch I desire to refer before resuming my seat 
and that is the fact mentioned by the Honourable Member that the establish-
ment concerned has at present taken advantage of the very benevolent provi-
sion of Fund&'tnental Rule 23 in order to refuse for the time being to accept the 
new rates of pax. The Honourable Member has suggested that they have 
refused entirely. ~ That is indeed one of the options which is given by Funda-
mental Rule 23. That rule gives, however, anot.h~r concession. It allows any 
officer the pay of whose post has been changed to defer the acceptance of the 
new scale. It very frequently happens, in a very large number of instances, 
that clerks will benefit very greatly by deferring the acceptance of the new scale 
until they have reached one or more higher increments on the existing scale. I 
suggest that it is just possible that there ill one other reason why the clerks 
concerned have not up to now accepted the new scale. It seems to me not 
entirely impossible that they were aware of a Rt'~olution on the suhject coming 
on and they thought that it might strengthen the hands of their champion if 
they postponed accepting the new scale. In view of the Honourable Member's 
intimate acquaintance with a great deal of the correspondence which has taken 
place, it seems to me that this may be one additional reason for their action. 
I have nothing more to say. I oppose the Resolution. 

THE HONOURABLE SAIYED MOHAMED P ADSHAH SAHIB BABADUB 
(Madras: Muhammadan): The Honourable Member who has just spoken on 
behaff of the Government has drawn attention to the recent revision of the 
acale of pay of these subordinates in Madras. He hall also drawn our serious 
attention to the great embarrassment which such increase in the emoluments 
of the subordinates would cause to the Government concerned. But, Sir, 
I feel that, in spite of what he has said, he has not succeeded in making out 
a justification for the invidious distinction which exists in the emoluments of 
the Oalcutta and Bombay Customs Offices OIl the one hand and the Madras 
Customs Offices on the other. Sir, far from establishing any such justification, 
he has, though not in as Inany words but in effect, conceded the contentio. 
of my Honourable friend Mr. Desika Chari. 
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MY-Honourable friend Mr. Desika Chari has proved that there is not much l 

clifierelwtI either in the nature of tlu.~ work done or in t.he amount of-efficiency 
shown by clerks employed in the Custom Houses in the different seaports 
t()wn in India. Now, Sir, it does not. stand to reason that people placed in charge 
of the Bame offices and engaged to do the same kind of duties should be given 
?ifferent 8(,,8,lcs of pay. Unless, therefore, there is really some difft'relH'(' eitht'l' 
In _the nature of the work performed or in the amount of efficiency Rhown 
by the clerks, We shall not be justified in making these invidious distinctions, 
whatever might be our difficulties, financial or· otherwise. Sir, apart from all 
these inconveniences and hardship that this differentiation causes to the un-
fortunate staff employed in the Madras Custom HouRe, the fact is patent 
enough that, so long as they are denied their due living wage, we will be 
running the risk of making the ministerial establishment in the Madrll.s 
Custom House discontented, and it will also cause heart burning and jealousy; 
with the result that they will not be able to discharge their duties properly 
and satisfactorily. Therefore, Sir, I whole-heartedly support the Resolution 
moved by my Honourable friend Mr. Desikllo Chari. 

THE HONOURABLE CoLONEL NAWAB SIR UMAR HAYAT KHA...""l, 
(Punjab: Nominated Non-Official): Sir, I support and oppose the Resolution. 
I support the Resolution because the Honourable the Mover lias said that 
the scale of pay in all the departments which he has mentioned should be made 
equal, and I think he is quite right there, because the higher salaries in some of 
the department:R should be reduced and brought down to the level of salaries 
paid in Madras. Though Madras is in a different corner of the Indian continent 
and has a different nationality, there is one thing, and that is, that conditions 
all over the world are generally the same, and what I have seen is that the s8.1a· 
ries of employees in some of the departments are increased to such a great 
extent that sometimes there is very little money left for,more useful objeotB. 

The ~ea.son why I oppose this Resolution is this, that every Province has 
got its own means, ~nd I think everybody should cut his coat according to 
the length of his cloth and each province should have itB own way to pay its 
staff according to local conditions. For this reason, I oppose this Resolution. 

THE HONOURABLE MR. P. C. DESlKA CHARI: Sir, the Honourable Mr. 
Jukes was pleased to say that the Government of India, on the recommendations 
of the Central Board of Revenue, have been pleased to accord a magnificent 
!evised scale of pay to the Madras Custom House clerks, and he wanted to 
Impress upon this Council that they have begun in the lowest cadre at the rate 
of half a rupee extra for a year during the period of 20 years. But he ha.s not 
touched·upon the other aspect that the higher grades have been 80 amalga.mat-
ed' with the lowest that even the benefits of these people in the shape· of4 
n1pee increments after a certain stage have been taken away. That is one 
thing. But if the amalgamation of the two cadres had not been caftied out; 
there would have been possibly some vacancies, and I believe there'will be' 4 
vacancies a year in the upper 8081e, and som'e· of these people can go up j' lmt 
all theBe privileges have been denied to them, and aftm ail under theold,catire 
they oould go up to at leastRs. 125. Now,only lS;per cent. ofthes&apPOinto 
menta are reserved for the selection grade, where one ean:get •• 12Dtif he is 
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fortunaie enough and if he lives for the full period of thitty years, which is 
.highly problematical, taking into consideration the deprcM.'lcd state of. this 

claM of people and the conditions under whi~h they live. 
Then the Honourable Mr. Jukes said that he is not in flwour of setting up 

a competition between the Lo(,,sl Govenlment scale and the !!Calc of these 
establishments in Madras, and he has been waxing eloquent about the impor-
tance of the work which the clerks in the Accountant General's Office have got 
to do. Is he or is he not aware of the nature of the work turned out by the Cus-
tom House clerks 1 I believe I have explained to the House in some detail 
the nature of the work which the clerks in the Madras Custom House have got. 
to do. They have to do not only the work of auditing or that of an aecount-
ant, but they have also to do the work of a. person who is fully acqua.inted with 
the details of tarifts and with the various details of commercial ena.ctments like 
the Mercha.nt Shipping Act and various other enactments. Does he for one 
moment mean to say that the clerks in the lowest cadre in the Accountant 
General's Office do much more onerous work than the clerks in the Madras 
Custom House 1 I think his statement cannot hold water in the light of 
the work which these people have got to do. Then again he has alluded 
to only one office. There is the Post Office. Are the clerks in the Post 
Office doing anything extraordinary Y Are they doing the ABme class of work 
which can be said to stand comparison with the sort of work which is done 
by the clerks in the Custom House in Madras 1 Is it fair on the part of the 
Government to come forward and say, "Well, clerks of the Accountant 
General's Office do a different kind of work, and 80 the others are not 
entitled to the same soale of pay" 1 I am only submitting that if the 
cadre of these people is equal ha.ving regard to the nature of the work 
which these people are doing in the corresponding offices, the same scale of 
pay ought to prevail.. If the local conditions .are similar, then the scale 
of pay also should be identical, because all these people are living in 
Madras. . 

He said according to the information of the Government-I do not know 
what Government is meant, I do not know if it is not the Government which 
has published the statistics, which has published the statements of prices 
in the -Supplement to the Government of India. Oazette-I do not believe 
th.at, when my Honourable friend said the Government are not aware of the 
fact that Madras is as expensive as several of the important cities, the Govern-
ment to which he referred is a different Government to the Government that 
published the Supplement to the Government of India Gazette and the figures 
which are given there. If my Honourable friend wants it-l do not think 
it is necessary for me to take up the time of the Council-J will only give 

. ~he page.s if necessary for my Honourable friend to look for the necessary 
mformation as regards the expensiveness of Madras 6S compared with . Calcutta 
and Bombay with regard to the neoessary commodities. Honotlrahle Mem-
bers will find the information ill the Supplement to the GueUe of India of 
the 12th July to which lhave already referred, and in the 1922-23 Supple-
ments, .statistics were also published to show that, in respeot<of these essential 
oommodities, Madras is costlier than either Bombay or Calcutta. I challenge 
the Hnnourabie Mr. Jukes to show that Madras isnotOO8tiier than any of 
those places in accordance with th.e figures. 
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I would refer to the Postal Committee'R Report as regards the expen. (0; 

siveness of Madras when compared with other towns. You will find in the 
Postal Committee's Report that Madras is not less expenRive than any 
important centres. And then the Honourable Mr. Jukes has been waxing 
eloquent as regards the unfairness t.o the Indian tax-payer. I believe I can 
8&f with some amount of confidence that I have also got some feeling for the 
Indian tax-payer because I am one of them. If I do not feel for others ill 
the same way 8.S the Honourable Mr .. Jukes feels for the Indian tax-payer, 
whom he unburdens of some of his exceSR wealth, I say that there is nothing 
unfair in giving a li\"ing wage to the poorest class of clerks. No tax-payer 
would grudge him that. If only the tax-payer had the necessary voice the 
defects would have been rectified long long ago, the moment it had been 
brought forward. Here I can underlltand the stand which haR been t.aken 
by the Honourable Mr. Jukes because he is conscious of the strength of the 
Treasury Benches of this ~ouncil. This remind!! me of what some of my 
friends in the other House told me the other day in regard to this Resolution. 
They told me,-I do not know if it iR necessary for me to go into details-that 
I need not expect much of a success. But 1 am confident that the Hpnourable 
Members of this House will belie a statement like that and willshow that 
they are capable of doing justice, they are capable of feeling for the poorest 
class of persons who are asking for a starvation wage, if not a living wage; 
that is what. I am asking you to consider. 

Then the Local Government's scale was very much appreciated by the 
Honourable Mr. Jukes in the course of hiR reply. I will tell yon what the 
Local Government scale means. The Local Government scale was fixed 
with reference to the report of what iR called the Sallnies Committee. A 
gentleman who has been trained in that Rchool I beHtwe is the Secretary of 
this Central Board of Revenue. This Salaries Committee fixed the pay of 
these poor clerks with r(~ference to jail dietary and famine rations. I would 
request my Honourable friend, the Honoura.ble Mr .• Jukes, to have a look 
at the Salaries Committee's Report, from which he will find that the salarieR 
ofthese Madras clerks have been fixed from the data taken from the famine 
rations, data taken from jail dietary. There may be after all some justifica-
tion for the Local Government not to pay 0. living wage. Does one wrong 
and one precedent of a wrong make another wrong a right? I ask in all 
fairness is the Honourable Mr. Jukes prepared to defend the view that, if the 
Local Government's scale is fixed upon famine rations and jail dietary upon 
insufficient data, upon unfair standards, ha.ving regard to the wholesale 
prices of foodstufts and of certain of the commOdities which are beyond the 
reach of these poor clerks, if the TJocal Govermnent'R scale is based llpon~ 
such a report of .the Salaries Committee, the Government of India should 
follow suit in the case of the clerks who help to ea.rn an ever increasing aad ever 
productive reVenue in a revenue-earning department? Then, there may be 
some· justification for the Local Government· of Madras in giving this 
impoverished scale. Having fared very badly under the Reforms they have 
worked the Reforms in the best spirit. They,-like other provinoes, have 
been allotted rigid· and fixed souroes of revenue, whereas the Govemment 
of India have ever increasing sotirces of revenue. Are they going to stand 
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• 
a comparison, are they going to base their expenses on a scale which the Loeal 
Government in its poor condition of revenue has been obliged to adopt' 
Is it fair on the part of the Government of India to compare theinselves with 
this poor Local Government of Madras with its restricted rcsources! And 
then I will coine to my Honourable friend's remarks about the income-tax 
and salt establishments. Yes, there have been memorials sent up from 
these establishblentM. I would Bay tlwre is this difference between the ineoine-
tax clerks and the salt offire derks, becausll they arc only 15 or 20 in nutnbtlt 
in each of these estHbli",hnwnt!! and thesc clerks have got very many 
opportunities of promotion in dw varioull grades whi('h are very liberally 
paid in the higher grad eM, wheTllaH these pOf'r Custom House clerks have been 
denied all chances of promotion. So tllillgs are different. If the Central 
Board of Revenue has been tardy in recogniMing t.he just demands of the 
income-tax and salt establishment!!, is it U fl'aKon for opposing the jUBt 
dcmandll of another csiubIillhmellt 1 I Lelieve the income-tax and salt 
etltablillhments are to get an improved sca.le of pay too and that will be coming 
in nfter the IIcale of )lay is fixed for t.hill unfortunate department. 

Then, my HOl.ourubl(· frienrl haM been saying a good deal about office corres-
pondence and all t.hat sort of thing. What ill there in my speech to' show that 
there is anyt.hing aLout. offire rorrf'sponden('e? There is a Oustoms Ohronicle 
dealing with tlii", Customs Department with t.he object of securing them a 
living wage and It sySt.l'Iil of cosy employment.. Has this Honourable gentleman 
ever looked into the pa~l'S of tbis publi('stion, which is intended mainly if not 
solely for the FeruMal of Memhert; like him? I suppose not; otherwise he would 
not have Ra.id that t.h~8e peqple of the Madras CUt-tum Huuse have chosen to 
refuse the new lIeale b~cause t.hey knew their cause would he championed here 
by a perllOIl who hailll from Burma. 

Then, as regards the difftlrential scale of pay in the different departments, 
my Honourable friend has not dealt with other departments like the Poet Office 
and other offices where the nature of'the work is not different and where it 
(',an not Le said to be more oneroull tban the work turned out in the Custom 
Houfll~. After all, I am sorry that the HOllourable Mr. Jukes has not taken 
this Council into his confidence hy reading out the Collector'lI latest represent-
ation. 

'rHE HONOUUADLJ<; THJo: IlIU~SIDENT: I must point out to the, Honour-
able Member that he has exhausted his time. 

(The Honourable Mr. I'. C. n.'Chari then rellumed hillllcat.) 
Tn HONOURAJU.E MR. J. E. C. JUKES: Sir, I will detain the HOUBe a 

few moments only and that because, and only because, the Honourable Member 
has jlllt to me t.wo or three specific questions. For the rest, as fa.r as I could 
follow him, he employed only arguments which I have already met. The two 
qUClltinm; whidJ he RRked me were thE',se. First.. whether I knew the nature of 
the work in tlw CUlltom House, Madras. I am happy to reply to him in the 
aflirmat,jve, a.nd to repeat whM I said hefol'e, t.hat the work of these clerks does 
not in uny Wlty compare with the wQrk of the Aceollntant General's Office. He 
also twittml me with having dealt with the Aocountant General's Office only and 
not with the various other offices in Madras. I took the case of the.Aooount-
ant General's Office becau~e it was the office which the HonoUl'able Member 



· 00UlfCIL 01' STATI:. [18TH A1JG. 1926. -

[Hr. J. C. E. Jukee.] 
himself mentioned in his Resolution. As regards the oth~' offices, what I said t: 
before still holds,that even if their work is identical with that of the Custom 
House the only result of the Honourable Member's argument is that their pay 
should'be reduced and not that the pay of the Custom House clerks should be 
raised. 

The only other point. on which I should like to add one or two words is as 
regards the expensiv('ness of living in Madras. As regards the cost of living in 
Madras I am quite prepared to accept the views of the Madras Government, 
and I am not preps.red to accept the view of the Honourable Member, which 
merely amounts to this, that he is definitely accusing the Madras Government 
in this House of sweating their clerical labour. If an accusation of that kind 
is to be made at all, it should be made in the Madras Council and not in the 
Council of State. 

THE HONOURABLE THE PRESIDENT: The question is : 
.. That the following Resolution be adopted : 

• Thill (',ouncil recommends to the Governor General in Council that the ministerial 
eetablishment of the MadrllL! Custom House may be granted the IIIIome scale 
of pay ill! is granted to the ministerial staff in the 'Bombay and Calcutta 
Custom HOU8e8 or, in the alternative, that the ministerial staff in the Madraa 
Custom House may be granted the IIIIome 80ale of pay &8 the miDisterial .tall 
of the Acoountant General's Office, Madras, ~r other ministerial depart. 
ments in MadrllL! under the direct control of the Government of India'. " 

The motion was negatived. 

RESOLUTION re THE CO-OPERATIVE MOVEMENT IN INDIA. 
THE HONOURABLE SIR EBRAHIM HAROON JAFFER (Bombay 

Presidency: Muhammadan): Sir, the Resolution I propose to move reads 
as follows : 

,. This Council recommends to tho Governor General in Counoil that an inquiry should 
lie made into the development and the prC80llt position of the co.operative movemont in 
India with 0. view to IIIlOOrtain in what direction expansion and improvement are nooes· 

·lIIIory." 
Sir, let me begin by trying to remove from the minds of Honourable 

Members a possible misconception, if any such exists, as regards the object 
and the KCOP(' of my R(!soll1tion. At first sight it is likely to appear that this 
House is not a proper place for the discussion of the co-operative movement, 
which if! the subjcct matter of the Resolution, inasmuch as it is a transferred 
Imbject and, as Kuch, ought to be taken up in a. local Legislature. As will be 
made clear in a few moments, I have not the least desire to trench upon the 
domain of Provincial Governments and Legislatures and wish to urge on the 
Central GOVf'rnmtmt the deMira.biIity of undertaking an enquiry which it alone 
is competent to initiate and carry through usefully. In this connection I 
venture to express the opinion that, though 'Ye are all so jealous of such pro-
vincial autonomy as has been secured to the different parts of the country and 
arc anxious to obtain more of it, this fa~t does not by any means absolve the 
Government of India from its ohligation to perform functions of all-India im-
portanee, particularly of co-ordination. It is true that each Province has its own 
natural, social and econornicpecttliarities and must face its problelI18 in & manner 
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best suited to its special conditions and requirements. An ~tt.Qlptto bring 
.abPut c~tr~1ization and uniformity or the adoption of a policy .and meaSUfe,s 
. which are calculated to produce such a result, would, it is obvious, be futile and 
mischievous. Though poverty and rural indebtedness arl' COlY'mon to all parts 
of the country, and co-operation has, t'hereforc, to face the same fundamental 
problem everywhere, it may be argued with apparent cogency that each Pro-
vipce cannot, but plll'sue its own line of development, in finding appropriate 
solut.ious for the difficulties with which it is confronted and the taRkfol which its 
special condition" impoRe. All the same, a little reflectipn wiI1 show that ther(, 
is incalculable advantage to be gained from a comparative and a comprehensive 
review of the position which the co-operative movement has reached in tile 
different Provinces so that the latter may lea.rn, take warning and receive inspi-
ration from one another and the movement as a whole may advance along 
correct lines of de:vclopment. The co-operative movement started and t,hrove 
under the fostering care and supervision of the Government of India though 
its practical working was rightly left to the Provinces; and though these latter 
are now responsible for its progress, it would be too much to expect them each 
to set about the kind of investigation which can best be undertaken by the 
Central Government. Under the modified constitution which we now have in 
India there is always the risk of provincial isolation and narrowness, and the 
only corrective to this tendency will be for the Government of India to step 
. in and render the necessary help. 

That this principle is acceptable to Government themselves is clear from 
the fact. that another provincial and transferred subject, namely, Agriculture, 
has been entrusted to a Royal Commission for investigation. Nothing can 
be mo~e local and restrieted in its nature and scope than agriculture, but the 
Government· of India'have always and systematically kept 'themselves in 
touch with the condition and development of that vital industry in all parts 
of the country without interfering with the responsibilities and the powers of 
the Provinces. The Agricultural Department of each 'Province is now care-
fully and patiently looking after the needs of its farmers and cultivators and 
doing everything pos!!iblc to encourage improved methods and organizKtion 
In tbat industry. Yet the tremendous importanee of the basic indul!try to 
the well-beIng of the population has led Govcrnm(mt to the convi(~t.ion that a 
<'omprehensiv(l Hnquiry h; necessary to enable proper stel1fl l,('ing tak('n to 
emmre t)IC progress of agrieulture in all part.s of the eount.ry. J da.re ,;a.y t.hat 
the relntinn of the eo-opl'rativ(' movenwnt to agri('ultuTl' HIlt! the part it is 
playing in iTlJ})roving the lot of the cultivator, will he a Rllhjt'et that. wilJ la' 
p:one into by t,be Royal Conllnissioll on Agri,:ulture. It s)JOuld, howcv('r. 
be horne in mind t.hat ('o-operlttion is no longer eontined to agri('ultural credit·, 
production 11.1Id mllrketing and that the mOVl'nH'nt. in India lIAS now eXI'II.ndt'cI 
itself inf;" other pathR sUI·h as non-agrieultural illdH!'!tricfol, housing and ('ollhump-
tion. 'rhe Roynl CommisNion on Agriculture ean, th(~refore, JlJ'ollf'rly handle 
only omi ItNpect of t.hat. great. movement tllOugh 1 admit it. is Itn imJJ{)rta.nt 
a~p~et.. . The point I want to make is that tht' eo-operative mOVl'mlmt it! 80 

. ·intimately bound up w~th t.he lives and well-h~ing of the mass of t.he Jleopl(~ 
lof I ndiathat it is a fit subject for the attt-ntion of the Central Govt!rllwent.and 
for a.ninquiry at their hands. The proposed investigation may he entl'llstt'd 
to a. .mall Wllunittee of experts a.nd others who are in daily touch with the 
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actual working 'of the move.ment 80 that they may find out the strong and the' 
weak points and may make reromnwnda.tions for the consideratjon and adop-' 
tion of Provincial Governments. 
,_ It. is not necessary, I feel assured, that I sllOuld go into the history of the 
co-operative movement. or dist·us/! the various questions which arise in con-
nection with itll present ('ondition and immediate prollpccts. So Dlany Hem-
hers of this HoUlIt' are in daily ('ontact with the rura.I population and its require-
tnf'uts, and tht'y are -aware how eo-operat.ion has been benefiting the agricul-
tural population hy providing the financl' of their industry. It. is now nearly 
twelve years sint!e the Maclagan Committee made its enquiry and its report 
proved greatly hl·lpfu) t,o all (~Olw(1rncd. Much water has, howev!'r, flowed 
under the bridges since then and the tim(' has surely rome when we may once 
more take stock of the positiou that, has IJC(~11 r(·adll'd. We are now engaged 
in considering problems relating to Lanking und currency, agri(·ult.ural devel( p-
inent and the need of prot.ection t.o inpigl'uouH industries alld I feel the mornE·nt 
is opportune for discllHsing prohlemR' relating to co-ol)eJation, There is a 
good deal to learn from the experience of the different Provinces in the matter 
of the application of the principle of (·o-operat.ion to the varioull aspects of 
the lives of agriculturists. craftlml(m a.nd tllt' middle rlassp}:. To what ext(nt 
has the economic condition. of the },leol'le concerned bt'en improypd on account 
of the spread of co-operation? Is it deHirable and practicable to establish 
a central co-operative hank for the whole country as has been proposed Ly 
some ~ How far has the evil of fragmentation of agricultural boldings bel'n 
attacked and is capable of being remedied by co-operative effort? Is co-
operative farming practicable and if it is, under what conditions? What are 
the difficulties in the way of our old handicrafts Leing assisted? How may 
the problem of the housing of the urban populat,ion be effectively solved with 
the help of the movement? These and other questions of a similar nature 
are demanding increasing attention wit.h t,he growth of the movement and its 
success depends on their right solution. There are, besides, problem!! connected 
with the internal management. and control of thc movement, the loans, resenes 
and audit" and it is neither pORRillle nor necessary for me to refer to them all 
here. Very uRcful information 011 these 1,oint.H is to be had from the reports 
annually published by provine-ial Registrars and /lome very instructive studies 
of the condition of the rural (·Iassel! have beE~n recently published. These 
are, however, calculated to stimulate rather than to satisfy the curiosity of 
those interested in the import.ant Rubjeet. They cannot., besides, be a sub-
stitute for a comprehensive picture of the situatioll in the rountry as a whole, 
and cannot, thereforl.', satisfy the need of a t.horough-goi~lg and connected 
investigation that will be belpful to all Provinces alike. 

. I hope, Sir, I ll&ve bClm able to make out a case in favour of an inquiry 
into the present state and t.he prospectll of the co-operative movement in India 
and that my suggestion will m(~et with tbe approval of the House. With 
these words, I move the Resolut.ion. 

THE HONOURABI.E SIR MUHAMMAD HABIBULLAH (Education, 
Health and Lands Member): Sir, I havp listened very carefully to the 
speech of the Honourable Member from Poona which I confess has been 
very carefully prepared and well thought out, and I am sure also that th.ose 
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non-officials in the country who are working· in the interllRta· of the co-
~era.tive movement will.be grateful t.o him for the advor,acy he haa now 
given to the matter. While I cannot tlmlllate the eloqucnce and the 
fervour of the Honourable Member opPOflite, I can assure him that I am 
actuated by no Ie&! interpst in the growth, development and expansion of the 
co-operative movement in India. Thtl question that I will now permit mysclf 
to ask will be whether the Government of India can accept this Resolution in 
t.he present foml and whether they ean t.ake the initiative. themselves. 
The Honourable Member has very frankly indeed told the House that this. is 
a provincial transferred subject, meaning thereby that it is in cha.rge of a 
Minist.er in each Province who is the ehosen represent.at.ive of the people who 
is responsible to the Legislature, who has got. the power not merely for initia-
tion but alflo for execution in respect of the policy which he wishes to ehun~iate; 
who has got the power to recruit and the power t.o C',antro! the staff employed 
in t.he department of eo-operation. I shall mtlrely follow the same line of ar-
gument which the Honourable Member has adopted, for he has anticipated, and 
very rightly tpo with hifl intimate knowledge of the Government of India Act. 
and the various regulations passed thereunder, that he waR treading on ground 
which he was not quite sure lie was firm upon. When, therefore, we realise 
that this is an entirely provineial transferred subject, what should be .the 
at.t.itude of this House ~ The Joint Parliamentary ()ommitt.ee whieh examined 
the Government of India Bill laid down a very wholesome rule in rflgard to 
the relations which should exist het.ween tl\('. Aecrctary of St.at.e in Council 
and the Governor General in Council and t.hose who arC' in char~e of t.ran~­
ferred subjectfl. They lay it down as an axiom which I shall read for the 

1 P.M. information of the House:-

" Ovcr Transferrod Subjects the control of tho Governor Genf!I'al in C'..ollnoil and thus 
of the Secretary of State in Council should he restricted in lut,Ul1' within the narrowest 
limits pollllibJe which will be defined by rulr!l undcr sub·cluuse (3) of clause (1) of the Dill". 
and in pursuance of it the Secretary of Stllte in CouncN has mlide the rules. 
I shall not of course weary the House by readin~ tht~ whol~.of them, hut I will 
merely draw the at,tention of the House to the following significant portions 
which would give a clear indication as to how far the Secretary of State in 
Council could interfere wit,h the administration of the transferred subjects in 
the provinces: 

"The powel'8 of fluperintendl'noo, dirr1(ltion and control nneler the Ant, or otht'rWiae 
flhaU, in relation to Transferred SubjectA, lK' eXArcised only for till) following pUrpotlllll : 

To aafAgtln.rd the .,.Jministration of Central subjects " 

~t~at does not arise in this case-
.. to dooide quelltions .rising between two provinoes in ca\ll~ whe~ the provinces concerned 
fail to arrive at, an agreement" • . 

-that does not cover this-
"to Mfeguard Imperial inl!ertllltl! ': 
-·tha.t has nO application-
"to determine the position of tile Government of India in respect, of questions arililll 
betWeell. India andothp.r partll of the Briti!lh Empire" . 
-that has no significance. Now, that being the clear and definite position of 
~~ 0 
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the Govem~ent of India tli.~-a-vis th(1 Provincia1 Oovernmcrlts in the mat'icr 
of the a.dministration of transferred subjtlC'ts, t ask whether this Council will be 
justified in accepting t,his ReRolllt.ion. .IlIrll'ed; my att(mtion ~AS b(~1'T1 dra~n 
to the fact that the Government of Indla have recently estabhRh('n It CommIs-
sion for the purpose of investigating into Agl;culture whidl m<cwise if(a pro-
vincial transferred subject. Rut may I not IlAk in faiTneRs whet.her t.he t,wo 
stand on B similar footing? Do not the Governm(1nt of Inilia still c:ontinuc 
to take their part, and a very large part indood, in'the n.etivit.iefl ronneried with 
the agricultural developmflnt of India 1 Do they not maintAin 1\ largll Rnd 
costly establishment for the purpmle of the conrlllct of rllReflrch intA) t.he agri-
cultural )lrospects of this country? Do th(1Y not cont.rol a I:trgc 1\.1I-lndia 
s~rvice 1 Do they not maintain a number of inRt.it.ntions in India w1Jic·h are all 
central and whose object entirely iR to cater to the needs Anil rl'qllirern(1htl" 
of the agricultural popUlation of tllis country? Am I Raying ton mllrh wheh 
I say that for agriculture whll.t is essentill.l1y needed is not. mNllly proviueial 
energy or provincial lI.r.t.ivity but. R(lmethin~ moro than tlUlt? I take it 
that for the agricultural dev(llopmllnt. of t.hn country somet.llil\~ lilw a C(I-
ordination of effort is absolutely necPRRll.ry. TheI'l' iR I\lleclC'll a Rpil'it. /If i'o-opera-
tion between Proviner. and Province, and ahove all, t.JH1re is 1\180 l\er.dl'rla Hpilit 
of co-operation between the ProvinceR on the one hand and the GovcrmrwlIt. 
of India on the other. Need I enumerate thoRe caRP8 in whieh the 
impo~ance of a particular act.ivit.y doeR not. he~in and end with· 11 
province' May I· not remind the HOl1Re of th!' fart thn.t, rotton, which 
is now such an import.ant pronncc in Illilln:, wonld not hav!' aRHurued 
the importance that it. has done hut for t.he help, t.he Rl1ecOllr nlld the 
encouragement which the Governmllnt. of Indin. gnvll by the est.ahliRlIment of 
a Central Cotton Committee, by lending t.hllir own officeJ'EI of experience t.o 
conduct the affairs of that Association, II.nd hy paBRing nn Act flut.horisilll! thl' 
levy of a cess. for thnt. purpoRc? Do we not Imow whitt. part. the Cent,ral Ins-
tiiute at PUBS is playing for tlw purpose of encollrl\.ging profitable vo.rieti('$ 
of wheat which yield large profitH t.o the growefR 1 Do wo not know what 
interest. the Government of Iudia are taking t.o spread the better species ,0{ 
sugarcane throughout. India, aUII have uot. the cultivatofR of slig&l'c.ane of late 
reaped a rich harvest as a result of it 1 There are numerous ot.her n.ctivitiCRoi 
an all-India nature whicb the Government of India are bound to shoulder 
because of their responRibility in this· mattA'lr, but co-operation from my 
standpoint stands on 8. different. footing. Therels no all-lildin question 
involved in it. There are uDdouhtedly lo~al. Q1WRtiop.s of importan(le wJlich 
should be solved in the light of the experience of the local officers, and in 
the light of the difficulties whillh (')'op up in thrule 10r.alit.ieR, but the app1iration 
of principles to the soluti()U of pnl'ticular qlleRt~ons eannot he fLIl-J odin. Pro-,. 
hably, the House is aware that in the Provilwe from whieh my Honouralllt· 
friend hailK, they have recently. m!tabJished ROeiett(!R on a eo-oj)erative· hnsifl 
for the purpose of put.ting 111' felwell round cllltiVf1hlt· lauds to protect lIu'!'lTl 
against the ravages of wild animl~18. There is another Province wh~ thiR 
neceMity does not seem to exist, but where the fragmentat.ion of holdingR 
~~ gone on a scRle which is rather th~~ning the prospetity of tlw BgJi()Ul-
tunsta, and there they have started SOCieties op ~ co-opel'q.~i.V;(\ J)~siJl '(Qt~ .. 
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purpose of bringing about consolidation of holdings. . There is yet. another 
P~vinco whore I lun told thenl IUO thrift l:Iocieties so that the people who may 
be extravagant ill their expenses 011 occasionii of ceremonies and marriages, 
might he encouraged to exercitle economy, and the object of these societ.ies i!l 
thus to prevent extravagance ou such occasiollH. I merely mention these 
instances to convince OlC House that the eo-opcrative mof..ement has its own 
peculiar difficultiell, itt; own problems in eaeh area, but it has no all-India 
aspect. 

Then with regard to the necctl8ity for an inquiry. I am afraid I ~nnot 
see eye to eye with my Honourable friend ol'Posite. An inquiry bya Committee 
or Commit!8ioll is called for only when there is a prima facie proof that all is 
not well in that particular department; there must be proof that the machinery 
'is not moving properly, that all that wal! expected of it has not been achieved 
and that therefore an investigation into the administration of that particular 
department will h.e in the interel!t of that department. I am free to c.onfess 
that, so far as the co-operative movement is concerned, the Provinces, I mean 
the Ministers and their officeltl and that noble band of non-officials who have 
whole-heartedly devoted theDltlelves to the development of the co-operative 
movement, havc, during the last few yearl!, brought about results which stagg('.r 
imagination. Perhaps my Honourable friend discards figures, but to one who 
interests himself in tltel:le figure::; 110 other conclusion is possible -except that 
co-operation lms made very tlatil:lfaetory l'rogresl!. I shallllot weary the House 
by reading out all these I:Itutil!t.ics, but I will certainly begin with that year 
in which the Reforms hegan and when the responsibility for co-operation was 
handed Over to the Mjnil!~ers. 1 shall therefore give you figures for the last 
five years, beginning with the year of the Reforms, to convince you that all is 
well with the admiwl!tru.tion of this depa.rtment. I will jU8t convince my 
Honourable friend from Poona that hitl Presidency has done remarkably well 
during these five years. I willlllercly tell him how the figures of his own Pro-
vince stand. In Bombay the number of co-operative banks in the year of the 
RtUorms was only 14; they arc now 21. The number of IIOcieties in the year of 
the Reforms Was 2,571 ; they arc now 4,126. The number of members in the 
yea.r of the Reforms was 232,037 ; they are now 383,609. The capital of these 
societies in the year of the Reforml! was Rs. 2,60,1)[),000, whereas to-day it is 
Rs. 7,11,67,000. This is the progresl! achieved in a brief period of five years 
in the Province from which my Honourable friend haill!, and be still does not 
seem to be sutil!fied with what has been accomplished. Well, I shall certainly 
~ot weary this House by reading the figurCI:I relating to all the other Provinces. 
But I will certainly tell them how the position stands wit1..regard to the whole 
of British India. AI! regards the whole of British India, during the year of the 
Reforms the number of co-operative banks was 36Q; it il! to-day 476. The 
number of societies in the year oftheReforms was 37,264 j'to-day it is 62,894. 
The number of members in the year of the Refomls was 1,381,488, but to-day -' 
it is 2,394,724. And the capital of the meties'in the year of the Reforms was 
Rs. 19,68,86,000; while to-day it is Rs. 44,53,07,000. May I not therefore 
co~tulate the Provincel! as a wllOle 1 May 1 not also congratulate the 
Ministers in charge 1 May I not justifiably cOllgrstulate the officers who have 
been working this department 1 May I not likewise congratulate those non-• 
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official gentlemen w'ho have been giving their tillie, their energy, their brain~ 
towards the accomplislulIcnt of thlli objtJct. with the very satisfactory result" 
which have becu produced within the brief span of five years '! If there is any 
need for an inquiry, J.. would I.ll:!k each Provinoo to liCurch ib~ O.Wll heart and 
ascertain for himself whether all that is expected of the co-operative. movement 
within ittiowll urea hUH been accomplil!hed or whether there are still any lachs 
on the part of tholie who ure wmking this department, and then decide for 
itself whetll\~r thiK iK all Op[lortUlll' t.ime for tlw conduct of an invtllltigatioll. I 
shall certainly welcome any Province undertaking Imch an iUVI'stigatiou. 
Indeed, only the ot.her day the Unit.ed Provinc(~s installed a simila.r Committee 
of which my Hunollruble friend Mr. Misra was the Secretary, and they have 
isslliJd a very valuable docllmflnt in thc! shape of 1\ r!~port. If oth(~r Provinces 
fed the need for it, they are by ull meau,:. welcome to do so. But what I would 
contend, and respectfully contend, is that thil:! is not a question in which the 
Government of Imliu could illterfere--did lnot l18.y they have no right to inter-
fere ~ ThllY cannot take the initiativc in the matter. ThtlY cannot compel 
the Provinces to do 11 thing which they have the right to do themselves. 'Is it 
tllf'reforll willl~-will it serve any UAeful purpose thereforlT·-·if the Government 
of ludiu slwuJd accept. t.hill Resolution 'I WiU they be within their right:> to 
do so.; will they not b .. paying 11 VPJ'Y l:lOor compliment to the Provinces, which, 
11.'1 the facts prove, huve done th"ir bC'st in the interestH of the co-operative 
movement within their respectivl' l.treRH, by t.elling t,helll that WI' are obsolutdy 
dissatisfied with what they have doue in the }laHt, that we feel the machincry 
has not been working UK well aK we expect, and we therefore feel th!l need for 
the establhduncnt of a Committee which will go into the whole qUCtltion and 
find out what. arc the causes that retard this Ilu\chinery and what should there-
fore be done to accelerate the pace and how best to cater to the interests of the 
co-operative movement in India? And, I a.Htly , my Honourable friend has 
himself referred to the fact that in the terms of referenc{! which we have made 
to the Agricultural CouunillHion which will soon begin its operations, we have 
definitely referred this question of the co-operative movement for investigation. 
He brushed it nway wit.h It remark that it concerns the agriculturist only, and 
asked, wliat abont. the rest? But will my Honourable friend deny that the 
agriculturist./! constitute rearly 80 per cent. of t,he population of British India 
and that, therefor!', whl~ this Commission is going to solve the problem in 
regard to th,e proHperity of 80 per cent. of the J)cople, can it be said that it is 
trifling work? Wdl, it is perfectly conccivable that, when this Royal Com-
mission is mIlking its investigation into the question, it may traverse the ground 
as much as it may like. It may make helpful d~oveiie8 i it may make very 
u~eful recommcndatioJ18 which may probably be or grp"at advantage not merely 
to the Province concerned but eVen to the Government of India, to determine 
whether there is any need for proceeding further with investigations beyond 
what the Royal CommiRsion had done. For all these rca.IIOllA, Sir, I think the 
house wiit b(~ well advised not to accept this Resolution because it is, in the 
first place, not within the rights of the' Government of India and, in the s{lcond 
placc,no case }1118 becn lnade (Jut at this stage for any investigation into the 
working of the department which facts and figures show has done remarkahly 
well and which is entitled to our congratulations. 
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THE HONOURABLE COLONEL NAWAlI SIR OMAn, HAY AT KHAN (Punjah : 
• Nominated NOll-Oilidal): Sir, There caB be nu two u.grieulturists, who would 

not thank the Honourable MemLer for IJrillging ,IP thili Hellolution. Beillg 
myself all abrriculturiKl;, I am very thankful to the Mover. Up to the time 
when thill co-ol'emtive movcment waK IItartcd we thought that 80 per ('ent. of 
the popula.tiou uf the agril:l1it.uJ'iHt.K WUtlllot cOllllidcred Ly tlw adminiHt.r:ltioll 
that t.lwy Wllre cwn living ill this comMy. But, since this help has been 
afforded hy the GovernUlcnt, We arc thankful. At the BlJ.llle time, it. came 110 

latc aud tile amount of JllOlllly t.hat waK given WIlS so KJllall in the beginning 
t.hat, though Oil paper it might l,c now Khown that a great deal ha.s been done, 
if you go and eonsid('r how lllauy people there arc in this eountry Jivi!lg Oil 

agrieulture and ('oJllpare the numhere put forward by t·he Leader of the House 
with t.he whole population of 36erores of pe"ple, it. is only then tllat you will be 
ablc to lice how backward thill movement is. My friend, the mover, when 
Hpeaking of eo-operatiun, I think meant co-operation in a higher Selltle also. 
He Illcant not only co-operat.ive bankK. He meant that thclle VII,rionr; pro-
vinccH which arc working tlcparatcly IIhouM co-operate between 1,heUlKelves 
and tlec how thingtl arc going un. I think that wus at the bottom of this 
RCIIOlution that my friend hat; brought before this Council. 

Then, Sir, oven scienee 1,(llls us that lluthilllo( ill this world is lost. So, 
I think this Resolution also, though some of thoso who are not zcmindars 
may not vote in it.s favour, will serve itt! purpose. We arc thankful to the 
HOJlourahle MemiJllr in ('.harge who hall already said tha.t he will write to dIe 
variOllH Provineetl and make iuquiriclI. Up to an extent wha.t the Mover 
of the R('solution hat! aKked for hos boon met and, when the Agricultural 
Commissioll oomes, it will be IJI3ctically a commis8ion of inquiry into the Harne 
Kl1bjed, hecauK(',_ peollle, t',spccially the agriculturist .. , cannot improve their 
lot when they have got no money. You might suggest to an agriculturist that 
sueh and such n plough is uscful and that SUell and such a good bret~d of cattle 
iu useful, but· when he bas got IlO money, what is he going to do about it .? 
We who are in rllral areas see how things are happening around us. Wt~ see, 
Sir, t·hat the lnnds of poor zemiudars are mortgaged. There is 110 monl'Y ill 
t.hese co-operat.ive bankll, KO that land producing, say, one thousand rUl'l~es 
may be mortgaged for only a !lmall sum, and the OWIl.f>r has not got mOl\l~y to 
redecm the mortgage. Again, Sir, thcJe are DlallY requirements for which 
a zemindar wants money and t.he emstingbanks have not got. sufficient. fWlds 
to help him. We seo things 38 they are. We do not see t.hese papers and t.he 
statistics which are put forward to-day. These do not help UII in the least 
when we want. money and c.a.nnot get it. That is my contention. 

It has been said that this does not concern the Central Government. 
I. may say if Provincial' Governments havl' not got money, they cannot 
very well use it. if all the money which is ill England in sinking funds were 
brought here ann put into these banks, dlat. money would not be IORt becaul'e 
Government a.re rcsponl!ible and the money would coml' ha(~k wit). intflrtlst. 
At:the same time, therp will he more money here to go round. So, Sir, wbere 

.. there is a will, th{~re is a way, and I think that if. like Lur friend, we go on 
knocking at the door, the chullce is that it will IIODIC day open. When 
80 per cent. of the people of India are the C8UIItJ of the Empire being so 



r 
£lSTH Au~. 1926. 

[Sir-Umar Bayat Khan;] 
termed it. is an Impt~rial qUt~HtiOll. 1 think the HouHl' ancl the country and the t-
world know that it. wa(ol.. thel zemilldar class who eame forward and fought 
in the World War, ann wl're, I think, to a groat. exttmt a factor in winning the 
war. So I think it it~ an Empire <lucHt.ion alKo tllat these people Ilhould he 
helI'ou by t.he Central Government. I am glad, Sir, t.hat thl' Resolut.ion hefore 
us dOllS not. ask for a COJnmiUee hut only askH for 1m inquiry so that people 
lllay not ohject t.hlit we are Bsking for 80 Ulany Committeelland that the Mover 
0.1110 has asked for another Committee. We ~n the Punjah have felt the need 
for money for dw zemindarllllO much t.hat we ha\'e only recently p8ssfld a law 
dllaling with thf] relat.ions between tho agriculturists and money-Iendt-rs. 
1 know of a parti('ular (~a8e in whil:1I a man hrought. a IIcythe to ('ut his produce 
lLnd aftcrwarllll, to pay that money, he had to sell all his land with the crol's 
for which he bought. the scythe_ This law whidt has becn pass(~d thertl will 
no;doubt bring some relief, Umlt~r the circ.uDlstanc('s the montly-Ienderfl may 
not 'lend mOlley tlufficiently and it will be for the advantage of the Province 
in particular that there should be more money forthcoming from the Central 
r(~Vellues in the shape of these banks when they may be able to replace en-
ti rely the money-lender by thelle banks, 

Then, Sir, there is an Arabic saying" Alql:U"z miqraz-ul-lUuhabbat" which 
means that the relations between t.he money-lender and the man who borrows 
generally cannot always remain cordial. We have seen troubletl between the 
two communities iu various' places and it will be very much better from that' 
point of view if, instead of borrowing from one particular community, we could 
borrow from our own banks. So, this question, though I cannot say it is of 
werld·wide importance, is of greater Imperial importance than anything 
else. For these reasons, Sir, I will ask the House at any rate to support the 
underlying principle of the Resolution brought forward by my Honourable· 
friend. 

THE HONOURABLE RAJ BABADUR LALA RAM SARAN DAS (Punjab I 
Non-Muhammadan): Sir, the object of the Honourable Mover of the Resolu-
tion is a very noble one and I think it ought to have our general support. But 
in the face of the facts explained by the Honourable the Leader of the House 
I would suggest that the subject matter of this Resolution be referred to the 
Royal Commi88ion on Agriculture, and for that purpose, Sir, in case I am per-
mitted, I wish to move an amendment in the form 

"That this Council recommends to the (}overnor"General in Council that the Royal 
Comrnill8ion on Agriculture be asked to inquire. ete." 

Of' 

"That this matter may be referred to the lwyaJ Commilll:li.on on Agriculture to inquire-
into the development alld the present poeition of the co.operative movement with a view 
to lIo8Oertaill in what direction eXpaIlIIion and improvement are necessary." 

. . 
I think, Sir, that by that the noble object behind the Mover's Resolution will 
be served. . -

THE HONOURABLE THE PRESIDENT: J am afraid I am not quite able . 
to follow theanlendment proposed by the Honourable Member. 

; (The B6nourable Rai Bahadur Lala RamSaran Das then handed in his 
amendment tUthe'Honourable the President.) 

.~ 
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THE HONOURABLE THE PRESIDENT: The Honoorable Member has 

simply handed me certain words. How does he propoRe to fit them in to the 
Resolution 1 

THE HONOURABLE RAI BAUADUR ~ALA RAM SAUAN DAS: My 
amendment will run thus: 

" Thi8 Council recommends .to t.he Govemor Genoral' in Council that t,hc queation -of 
an inquiry into the development. and the pre!l6nt poaition 01 the co.olwrativ(J movemtlnt in 
India with a view to ascertain in what din'ction expansion and imJ)ro\'f'ment al'e ne('etI· sary be referred toO the Royal Commi/lllion 011 Agril'u1t.ul'O." . 

THE' HONOURABLE THE PRESIDENT: The Honourable Member desires 
to move that 1 . . 

THE HONOURABLE RAI BAHADUR WLA RAM SARAN DAS : Yea, Sir. 
THE HONOURABLE THE PRESIDENT: I think the amendment amounts 

to a radical f'llange in the scope of the Resolution. The bald inquiry which the 
Resolution asks for is a very different thing from a proposal to alter the terQls 
of reference to n Royal Commission. I am afraid I cannot a.lluw the Honour-
able Member to move that as.an amendm{\nt to the substantive Resolution. 

THE HONOURABLE LAJ.A RAM SARAN DAR: In that case J might say 
that the subject matter of this ReRolution rRn.y he ref{l]'fl"o to the Royal Com-
mission on Agriculture. 

THE HONOURABLE TIlE PRESIDENT: I have already said 'that the 
Honourable Member would not hc in order in proposing it. 

THE HONOURABLE SAIYIn RAZA ALI (United Provinces East: Muham-
pladan): Sir, I entirely agree with the Honourable Nawab Malik Sir Umllr 
Hyat Khan that our thankR are duc to the Honourable Sir Ebrahim Haroon 
Jaffer in having drawn the attention of the Council to an important question 
of tbis character. I s}~onld also say that I havc very attentively listf'ned to 
the lucid. statement made by the Honourable Sir Muhammad Habibulluh to 
whom our heartR go out in deep Rympllthy in his Had bereavement whic'h took 
place last month. Sir Muhammad has spoken under the Hhado'w of a grt~at 
domestic blow, but the fervour and the ent.huRiasDl with which he has 
spoken arc an earnest that whatever might be the magnitude of his 
domestic worries his devotion to duty will continue unabated. Sir, the 
marshalling of facts as made by the HQnourable the Leader of the House leavcs 
no room for douht that, laudahle AR nnooubt.edly t.he ohjp-f't of the Mover of 
the Resolution is, thore iR har(lIy Bny MJOp~, having regard to the improvemcnt . 
~hat has taken place in co-oporation Iletween the ymmol 1919 and 192·t, f~r an 
inquiry being instituted at this IIt.age. :t'hat the Provineles :lre doing. all thpy 
. pap. the subject being a t.ransferred oae, iH borne out. hy the facts and figureR 
adpl,lced befOJ;e this Council by the HC)lloumble t.he I,pn.cier of the House. Then 
it seems there'is 8. <lOMire on the part of c~tain Memhcr!! of thiH Council, again n 
v~ry praiseworthy desire, t.hat mOT(' attention IIhonlc1 he paid to this suhjeet 
than has been the ease in the past.. 1 do not elaim that il'lt.jmllte kn()"'I(~c1gtl 
of the subject which iR pORHeKRed hy tIl\' Honoura.hlt, Rii' ghrahim HItTilon 
Jaffer. It may he tho.t. mort' can pf);;Kibly II(~ dOll(, thai! llltR been dorw:ill the 
past, but we mURt rememIwT that thl' suhject nllltwr hlj.cl f~lTt\acly l)een tilpcd-
fic.ally referred to the Royal Commission on Agriculture. Suh-cIauRe (e) of t.he 
terms of reference to the Royal Commissioll sayll that it will he the dlltY,: of ~h{' 
Royal Commission "to invcRtign.te in particular into the niethods by ;whu'h 
agricultural' operations a.re financed and credit afforded to agrictlltur.istll:" 
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The words are surely wide enough to include expansion and improvement of ~ 
co-operation. I think that, quite apart from the very convincing arguments 
-brought forward by the Honourable Sir Muhammad Habibullah, the re-
ference of the subject matter to the Royal Commis..~ion has already takell the 
wind out of the sails of the Honourable Mover. My friendly advice to him under 
the circulllBtances would be to wait till the Royal Commission has had time to 
inquire into the whole thing and submit its report. When the report is pub-
lished, tqe Honourable Mover will be in a position to find out whether the 
Royal Commission has given that att.ention nnd that carp-to this subject which 
he expected from it. If he thinks that the finding of the Royal Commission 
is disappointing, it would 8urely be open to him to bl'ing forward this motion 
aglJ.in and thfln uncloubtedly he will find support in this Council, to the Mcmbers 
of which the subject is very near and dear. In the circumstanOOR it is simply 
impossible to ask the Government of India to embark on a fresh investigation 
and to ask the Provinces to let the Government of India Jrnow in what direc-
tions expansion may be required. I therefore suggest to the Honourable 
Member that he should withdraw his Resolution to-day, and it will surely be 
open to him, if nece,ss,ary, to bring forward the subject again after the publica-
tion of the Royal Commission'lI Report.. , 

THE HONOURABLE SIR EBRAHIM HAROON JAFFEH: I have listened 
with great attention to the IIpeech of my Honollfable frienel, Sir Muhammad 
Ihbibullah. He has ImintpAi out t]le good wOJ'k that the Provinces have done 
in the past. I have never said n word that their work is unllatisfaet.ory.· I only 
asked if theTe was not room for further improvement ·and expansion. What 
has the co-operative movement done for labour? There if! a great dnal morc 
that can be done for labour. Is there no grea.t necessity of development of 
urban ba.nking af! most towns ca.nnot be reachEld by 'joint flt-ock bankR? Have 
t:hm~ been no failurell in the different Provincei'! in thf' lllRttcr of co-opeartiye 
lI1.oref! and 110 on? I quite n.ppreciate the difficult.iell in the way of my friend. 
I have no dellir(' to place any obstacll' ill hi!! pat.h hy p!w:i'!ing my ReRo]ution 
a.ny further if I Cflll help it. May 1 aRk t.he Honournhlr. Mcmbnr whether he 
Cil.1l a!ll'lure me that he ,vil1 send the prneeedin~fI !\f thiA dehatt'! to t.he sevcTltI 
Pmvineef! with a direction to let. thp. Government of Inrlill know whether they 
wiUl\gree to snch an inquiry all is proposed in my ReH(lJlltion~IR he prepared 
to do R() 1 ' , , 

THE HONOURABT,F. SIR MUHAMMAD HABlRULLAH: Sir, I am able 
tngivp him the a.'\.~llrance that! will certainly communic8ite aeapy ohhe 
JlI".Iceedings of to-day to the various Prmincell. He if! asking, me too much, 
or rather l1e ill aRking me to aeecpt this ReRollltion in an indirect form when 
he as~s .mt' ~o inquire from the IJoeal Government.1! whElthcr' ,ther,'wi.l1 agree 
to thIS mqUlry. I regret I cannot do that. . '. 
. THE HONOUnABLJ~ SIR EBRAHIM HAHOON JAFFER: Und~rthe 

Qrcumstances 1 think my purpos<\ is !l0 far !lervcd. I accept. the allsur~nce 'of 
my Honourable frienll nn behalf of the Government, I\nd, as RuggElsted by the 
Honourable Saiyid Raza Ali, I IIhan await the Report oC the Agricultural Com-
~saion and, if need he, I shan hring forward thill subject again. With these 
worda, I would request leave to withdraw this Re'!lolution. 

The Resolntion was, by leave of the Counl'i1. withdrawn. 
The Council then adjourned till Eleven ofthe Clock, on Thursday, the 19th 

August 1926. 


